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(Q. No. 61)
MADAM SPEAKER :Question No. 61, Shri Kabindra Purkayastha.
SHRI KABINDRA PURKAYASTHA : Madam, the hon. Minister has given a
detailed explanation or report regarding the North-Eastern States. He has given
his own planning. 1 want to know from the hon. Minister, according to his own
planning that he has already made what is being done in the North-Eastern Region.

Madam, you know very well that the North-Eastern Region is the most
vulnerable area in the country. According to the statement of the hon. Minister
there are three types of roads, that is, ongoing roads, future roads and existing
roads. The hon. Minister has stated regarding ongoing roads and future roads, but
he has not stated anything regarding the existing roads.

Madam, so long as the existing roads are not properly maintained, the
communication cannot be well. This is the condition of roads in the North-East,
particularly, in the State of Assam and most particularly in my constituency
Silcher-Barak Valley. There are three national highways, National Highway Nos.
44, 53 and 54 and not a single highway is pliable.

MADAM SPEAKER: Please ask your question.

SHRI KABINDRA PURKAYASTHA : Yes, Madam. I want to know whether the
hon. Minister has received any proposals from the Assam NHAI for repairing the
roads; if he has got any proposal what action he has taken or when the action will
be taken.

Madam, the East-West Corridor starts from my constituency, Silcher and
goes up to Saurashtra. The foundation stone for the same was laid in the year
2004. Since then virtually the work has started but on the ground no work has
been done.

MADAM SPEAKER: Please ask your question.
SHRI KABINDRA PURKAYASTHA : Madam, in my constituency, out of 30
kms, work of only two to three kilometers has been done.

MADAM SPEAKER: Please ask your question.
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SHRI KABINDRA PURKAYASTHA : Yes. I want to know when the work on
the portion from Silcher to Lamding, including NC, will be completed and
whether any special measures have been taken for this.
SHRI R.P.N. SINGH: Madam, regarding his first question on repair of National
Highway No.44 which passes through the constituency of hon. Member, the road
has been handed over by the BRO to Assam PWD in July 2009 in extremely bad
condition. The Ministry has taken various steps regarding the improvement of
those roads. A sum of Rs.87 lakh has been sanctioned by the Ministry on
1.10.2009 in favour of the Assam PWD. The PWD is yet to start the WOI‘k.E
Madam, Rs. 266 lakh have been given on the portion from Ratachera to Kalain.
An estimate of Rs. 1312 lakh has been sanctioned by the Ministry to repair the
road from Kilometre 197 to 222, and the PWD has called tenders on this.
Regarding the second part of his question about the East-West Corridor
being made in his constituency from Silchar, six packages were going on in that
area. But, because of land acquisition problems and environmental problems, plus
we had extremely grave law and order situation in that area on the NC Hills, out of
six packages, five have been stopped because of all the contractors who were
working there, and because of the law and order situation that arose there. There
was one Gammon India which had an engineer killed by the extremist elements
there. There was another supervisory consultant who had three engineers
kidnapped; another Valecha construction company which had three engineers
kidnapped. Because of the law and order conditions in the 130 kilometres of the
NC Hills, the NHALI is looking at all the proposals and we have even come up with
the proposal to put Territorial Army or other security forces to make that road. As
soon as that is in place, we shall be commencing work on that stretch of the road.
SHRI KABINDRA PURKAYASTHA : This has been declared in the National
Project. Will the Central Government not take the responsibility of how the work
can be done?
THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI KAMAL

NATH): Madam Speaker, as was said earlier, in some areas the question is that of
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security, as the hon. Member himself knows. He comes from there; he knows it
better than anybody else. I have requested the State Government and the Chief
Minister to provide adequate security — as we all know ‘Police’ is a State subject —
and he has assured it. We hope that it will yield results.

The other issue which was mentioned also is the question of unencumbered

land. There are utilities on the land; there are electric poles; there are water tanks.
All these have to be shifted if the road is going to be built. There was very slow
progress on this, but I am happy to tell the Member that in the last three-four
months there has been substantial improvement. The pace of construction of these
roads is going to increase.
SHRI PABAN SINGH GHATOWAR : Madam Speaker, after the UPA
Government has come, they have taken up a lot of projects for the development of
the roads in the North-Eastern Region. The national East-West Corridor is one of
the major projects. As you know, in the North-Eastern Region the working time is
only six months because we have heavy rains. I would like to know whether the
Ministry will think over to reschedule their project that they are working out. It is
because, you have working time of only six months. For another six months, due
to heavy rains, there is no work.

East-West Corridor has taken a curve from Naogaon to Silchar because it is
supposed to go up to Margherita to the Myanmar border. There is a great demand
from the people of Assam that the East-West Corridor must touch the last point of
the East. I would like to know whether the Ministry has promised that they will
start the work from Naogaon to Margherita. When is the Ministry going to start
that project up to Margherita which is actually the last point of the Indian
Subcontinent?

SHRI KAMAL NATH: There is extensive monitoring. The Ministry has started
extensive monitoring of the North-East Sector. The hon. Member has only talked
of the East-West Corridor. There is the Special Accelerated Road Development
Programme in the North-East (SARDPE) both in two phases. There is the NHDP-
III. The East-West Corridor is a part of NHDP-II. This is being monitored, and I
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would request the hon. Member and all the hon. Members from the North-East
Region to assist the State Governments as much as they can, especially in their
constituencies in ensuring that there is unencumbered land. There is no lack of
either determination in this. If the unencumbered land is there, progress will be
there. If the hon. Member is able to also assist in this, I am sure, it will accelerate
the WOIK.E

MADAM SPEAKER: You have to assist.

SHRI PREM DAS RAI : Thank you, Madam. I would like to know from the
Minister as to when will we see the end of the sorry state of the National Highway
31A, which is actually a very strategic route leading right up to Nathu La. This
particular road has been a problem. We have seen this as a problem for the last
10, 15 years. It is just not completed. We would like to know from the Minister
as to when will this two-lane Highway be completed.

SHRI KAMAL NATH: This road, National Highway No. 31A, which goes to
Nathu La is a part of the Accelerated Programme Phase A moving from Singtam
to Nathu La. I presume, this is the road he is talking about.

SHRI PREM DAS RAI : From Sivok to Nathu La.

SHRI KAMAL NATH: I am not very familiar with the geography there.
Anyway, these are all a part of the various programmes — NHDP II, SARDPE
Phase A and Phase B, and National Highway Development Programme III. These
are all a part of our programmes to be done which we hope to take up in the next
one or two years and take them to completion.

DR. RATNA DE : Thank you, Madam. It has been observed that the National
Highway Nos. 234 and 235 in our State, West Bengal, are facing perennial
problems in different spots and insignificant milestones. It has become very
difficult to travel on those roads. May I know from the hon. Minister whether he
would ask the National Highway Development Authority of India to show
progress for early detection and repair of those Highways?

MADAM SPEAKER: I think, you have gone beyond the main Question.
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SHRI KAMAL NATH: Madam, if the hon. Member brings to my notice any
specific issue, I will be happy to look into it but this Question is really about
Assam.

MADAM SPEAKER: Now, next Question — Q.No. 62. Shri S. Alagiri.

st Nacht = R : AEiew, 89 Al A Aifew four onl I HEwqul uee o1l Sfue 6 el

g I
A& FHGAT : IMYD! 18 H AT | ATUDHT &H g9em o o




24.11.2009 17

(Q. No. 62)
SHRI S. ALAGIRI : Madam, the financial losses have occurred in two ways. One
reason is due to non-realisation of outstanding dues from the advertisement agents
appointed by the National Film Development Corporation. The other reason is
this. The C&AG also referred to a revenue loss of Rs. 71.3 millions to Prasar
Bharati because of over payment to the National Film Development Corporation.
An error has occurred because Doordarshan has not been maintaining film-wise
data of telecast of films. So, I would like to know from the hon. Minister as to
why the losses have occurred frequently.
SHRI CHOUDHURY MOHAN JATUA: Madam, NFDC has generated Rs.
591.66 crore from its business of marketing advertisement slot in TV between
1993-94 and 2003-04. The activity was stopped in September 2003 because of the
disagreement with Doordarshan. Out of this, a sum of Rs. 36.75 crore is
outstanding, which constitutes only 6.21 per cent of the total revenue generated on
this account. Considering the nature of the business, this is within the business
trend. However, all-out efforts are being made to recover the dues. In as many as
16 cases involving this amount, suits have been filed in the hon. High Court,
Bombay.E
SHRI S. ALAGIRI : Madam, since dues are pending for a very long period, I want
to know from the Minister what action is taken against those people who are
responsible for this loss.
SHRI CHOUDHURY MOHAN JATUA: Madam, I have already told that 16
cases have been filed against the defaulters in the hon. High Court of Bombay and

the matter is sub judice now.


LH
d. By e1 


24.11.2009 18

(Q- No. 63) =]
SHRI UDAY SINGH : Madam, if [ may please be allowed to say, this is bordering

on the ridiculous, I mean, the answer that has been given has no relevance to the
Question asked, and I beg your indulgence. I had asked, “whether the Union
Government has urged the States to put a cap on the number of BPL beneficiaries
under the Targeted Public Distribution System”, and the answer that I get is that
the TPDS focused on the poor is operated jointly by the Central and State/UTs.
Firstly, there is no mention of whether or not the Central Government has actually
asked the State Governments to put a cap on this because at the ground level this is
the reality. This is not my supplementary, Madam.

I would like you to intervene in this that you should ask the hon. Minister
to at least answer the Question that the Member has put. I am not ceding my right
for this supplementary. So, Madam, would you like to tell him that please?
MADAM SPEAKER: I cannot force the Minister to answer in any particular way.
He has already answered and you can now frame your supplementary.

SHRI UDAY SINGH : But this answer, by no means, can just be construed as an
answer. So, I do not know where to go from here.
MADAM SPEAKER: Please frame your supplementary.
Please wait a minute. The hon. Minister wants to say something.
THE MINISTER OF AGRICULTURE AND MINISTER OF CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION (SHRI SHARAD PAWAR):
It is true that on 26™ of August, 2009 one communication was sent to all the State
Governments and in that letter it has been communicated to them that there are
some findings by independent evaluation of TPDS in the States. Those findings
were done by two organizations, namely the Programme Evaluation and
Implementation of the Planning Commission and ORG-MARG, which is an
independent organization. Both the organizations have given the reports that there
is large scale leakage and diversion of the food grains in many States and also

there are bogus ration cards.
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So, we have communicated to the State Governments that it is better to
examine whether the cards have been given to the proper people. In fact, we have
received communication from some States. They have come to conclusion after
their inspection that bogus ration cards are there. They have found one crore and
fifty lakh bogus ration cards and they have been removed. So, we reminded them
that they should continue this action because substantial subsidy has been
provided for this section and that subsidy-benefit should not reach such a section
of the society which does not deserve. So, we have sent that communication to
take care of that. We have communicated that you take care about that and remove
the bogus cards.

MADAM SPEAKER: You put your second supplementary.
SHRI UDAY SINGH : No, Madam, this is not my second supplementary. This is
my first one.

I would like to thank the hon. Minster for throwing some light on what is
happening. Therefore, my first supplementary is this. Does this Government have
a policy of determining who will fall under the BPL category? Is there a
categorization? I will give you an example of Bihar, and I am sure, Madam, you
yourself from your personal experience would know this that because of the cap
being given by the Central Government, when we carry out a survey, the State
Government is forced to tell the District Administration 3 ek W 3R dfive &t
Wﬁﬁwﬁ%lﬁﬁa@ia@waﬁmwwww‘l@ﬂﬁaﬁ ST 13 B
H&T & 91§ drel § SR Sl TR a1 A A1 @ dredl ®, U fewar 2 R S arl @l
A R.UA. BT Bls MY 7Tl (Helar gl SAfTT I8 Y 3Tod a1 2 fh TR @1 & - b
QAN A €, I8 910 R WRBR IR F9G T el el g, diedh ATl MR T Bl ¢
JhET AFEA : Y YT Y|
it Sea R (gfimn): weled, Ry I8 e i ...

Is there a guideline by which people under the BPL category can be assessed?
SHRI SHARAD PAWAR: The Planning Commission is a nodal agency. It has

given certain guidelines to all Departments. According to those guidelines, which

have been communicated to State Governments, State Governments should
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execute this policy. But, actually what happened is that in some States the number,
as per the Planning Commission guidelines, is X of BPL, but they have allotted
cards to X plus something.

I will give one example. Take a State like Tamil Nadu. Tamil Nadu
Government has given BPL cards to the entire population. We are giving 35 kgs.,
to BPL card holders.

SHRI ADHI SANKAR : They are all poor people.

SHRI SHARAD PAWAR: I agree. If the entire population is below poverty line, it
is a very serious thing because we have been ruling for so many years. I think
something is wrong. We have to go into the details of it.

DR. MURLI MANOHAR JOSHI : Something is wrong with you or with them?
SHRI SHARDAD PAWAR: Something is wrong with me. I have gone in detail.
We have given 35 kgs., for BPL families. Here we have got ultimately the
information that some of the States, instead of 35 kgs., are giving 22 kgs., or 20
kgs. Therefore, the real policy decision which the Government has taken about the
quantum, is not being implemented. We are getting this type of complaints. That is
why, we are requesting State Governments to please check the BPL families, those
who really fit in the BPL category, and only send their names and we will allot
foodgrains to them.

S GOAT TR ¢ Aehe Feredl, § F=A1 Heley § o1 dredl g {6 a1 I8 9 ¢ &
IS WRBRI gRT ST by 7y d1.d.vet. aRaRl &t el 3R b5 ARBR gRT A1 a1 Ud.
URART B AT § AR AT H =R 8?7 § g Areal § & wey yew d 62 g URAR, #ew
7o WaHR 7 [ fy € el o5 WaR dHad 42 ar@ IRaRl &1 q=Iar § @ 1A
AT HEIGY W S Aredl § {6 T SR Bl e & fau fht dsie A R WReR
frar ®x <@ € aife dsfie Afd & dLdi.ved. IRaRi o1 e fhar Sy &k A < 4= drel
AT 8, 512 a8 o & e w1 je1 , S W I8 o e aTg?

3N IR TR : JeT HBIGAT, $H B Bl WIH BHLA BT 2| i HHRE g4 fore
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SHRI P.C. CHACKO : Thank you, Madam. The answer given by the hon.
Minister does not conform to the ground realities. The hon. Minister, being a
senior leader, should be knowing the ground realities. In a country of 110 crore
people, only 6.52 crore people are eligible for ration cards. Madam, this is a gross
injustice. The question was that whether a cap is put on the number. The
overzealous authorities are putting a cap on the number. Even the people who are
below the poverty line are again being pruned according to the quantity available.
Can you prune the number of cardholders? This is a very unfair practice.

I would request the hon. Minister that a whole review of the whole
Targeted Public Distribution System which is now denying justice to so many
crores of people may be done and the eligible people are given the benefit. I can
understand the avoidance of the false cards. But here is a question that the eligible
people are also being eliminated from getting the benefits of this list.

MADAM SPEAKER : Please ask the question.

SHRI P.C. CHACKO : I would like to know whether a review can be taken up at
the highest level.

SHRI SHARAD PAWAR : Madam, firstly 6.52 crore is not about the number of
people; it is the number of families. One family consists of five people; so, it is

more than 36 per cent of the total population. This is according to 1993-1994
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figures. If we collect the latest figures of 2004-2005, it is 27.5 per cent. In fact, the
number will go down. But still we are honouring the old number.
MADAM SPEAKER : Thank you. Dr. Ram Chandra Dome.
DR. RAM CHANDRA DOME : Thank you Madam Speaker. It is a very vital
question. At the present backdrop the food security of millions of people in our
country is grossly jeopardized. The list for Targeted PDS was based on the
estimates of the year 1993-1994 and the population census was based on the year
2000. It is a long back thing. Already sixteen years have elapsed. Still this list has
not been revised. The ground reality is that recently the Central Government has
appointed a Committee under the chairmanship of the reputed economist Dr.
Arjun Sengupta. The Arjun Sengupta Committee has revealed the ground situation
in our country and the food security of the common people.
MADAM SPEAKER : Please ask the question.
DR. RAM CHANDRA DOME : Madam, I am coming to the supplementary. That
is a very revealing fact. I want to know whether the Government is going to frame
guidelines taking into account the Arjun Sengupta Committee report or the Saxena
Committee report that has been presented to the Government to revise the existing
BPL list and, Madam, this is a related question. ... (Interruptions)
MADAM SPEAKER : You ask one question.

... (Interruptions)
MADAM SPEAKER : You asked a very important question.
DR. RAM CHANDRA DOME : Instead of the Targeted PDS scheme whether the
Government is going to universalize the PDS system or not. This is my question.
SHRI SHARAD PAWAR : Madam, the Government is not going to accept the
suggestion of universalisation of PDS because this was a conscious decision which
was taken ten years back by this Government. We would like to concentrate on the
separate sections which really deserve this. We would like to provide subsidised
food to really poorer sections of the society. ... (Interruptions)
MADAM SPEAKER : Please let the hon. Minister reply. Please sit down.

... (Interruptions)
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SHRI SHARAD PAWAR : Secondly, it is true that we are calculating on the basis
of 1993-1994 population today. According to 1993-1994 population, the BPL
percentage is 36 per cent and if I take the year 2004-2005, the second survey, that
comes to 27.5 per cent. So, the number will further go down. But still we accept
the old figure and we are providing subsidised food to this 36 per cent people.
That is why it is not injustice. In fact, we are providing to more than those who
actually deserve.
MADAM SPEAKER : Thank you.
£ faw] g v vagags W, ded, gER I8l YIS ud. § qME T8l e ver 21 .. (ga)
LAY WIGAT : 37U §3 S8 | ITh! U Yo iy |
st fwy e ﬁﬁmwﬁﬂﬁﬁmél_.(@)g
# Yot W= Rrg 2 & W= S 9 S =mEa € % (@ream)
S WEISAT © MY 93 SgY| STl F¥ Yo Qg

.. (o)
L& HBIGAT © 37T ITD! YT B QY| 3119 2hid 2|

.. (o)
it Yoot W= Ry ¢ F A 3 S | S gredn § 6 @ @3 Sft 1 9 99 &1 99 ©
5 eI @5 R, YAYd WIET HATR B TIRAART H T it aaril 147 off, I Hal
g o fiva & I sadt B Y B, A9 AIeadr § 39 alal Bl SSrl o, al T SAdhT
TS Y SAD! SI BRI BT BTH HA? IR 8] B Abd & dl W1 HHILET Bl T
3T fordT o IF WR AR R, I TR B BT BT BY?
2 IR @R : FEEAT, S RUIC 8, AR 7S A YT 81 AT ORI 8l, SHB] WA HHIRA
T vl I WIHR T8l fhar g1 9@ d& @i ®HeE Ul RUe &1 WieR axd dad
A 1 MESATET T8 <Al g, 99 dd Hud AR 39 dR H 3Wd A8l BR addl| T8
RIS S bR &l B 8l
MADAM SPEAKER: This is a very important matter. If the hon. Members so

desire, they can send a notice and we can have a Half-an-Hour Discussion on this.

We shall now go to the next Question.
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(Q. No. 64@
SHRI BAIJAYANT PANDA : Madam, this project to set up the Crime and

Criminal Tracking Network and Systems is a commendable initiative, at a cost of
Rs. 2,000 crore during the 11" Five Year Plan. My question to the hon. Minister is
this. Undoubtedly he is aware that the capacity levels of the various States vary
dramatically. So, what are the guidelines for the allocation of funds because many
of the poorer States, many of the less developed States, like my own State Orissa,
have certain basic infrastructural shortcomings? Many of the 20,000 police
stations and offices are in rural areas which do not even have regular electricity. Is
there any special provision to give them extra funding for the basic infrastructure
requirements, before they can even take up some of these issues?

SHRI AJAY MAKEN: Madam, in this CCTNS Project, we have laid special
emphasis on capacity building. This year alone, we are giving Rs. 89 crore to the
States for capacity building. Besides, we are allowing the States to have their own
private system integrators who would be entrusted with the task of hand-holding
and capacity building. Besides, SDA, Software Development Agency at the
Central level also is entrusted with the hand-holding of the Core Application
Software.

We have already organized three regional workshops. The first regional
workshop was organized on 14.10.09 in Lucknow, the second on 30.10.09 in
Chandigarh and the third on 18.11.09 in Bangalore. Two more regional workshops
are being conducted in Ahmedabad and Gangtok. I would like to assure the hon.
Member and the House that capacity building would be the top priority in this
project.

SHRI BAIJAYANT PANDA : Hon. Minister has acknowledged that some of the
States like Andhra Pradesh, Gujarat and Karnataka are already going ahead with
their own similar systems. What are the steps being taken to ensure that they will
be compatible with the eventual Central system? Will it also be compatible with

the international systems, for example Interpol and others?
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SHRI AJAY MAKEN: Madam, three States have already initiated this project.
Andhra Pradesh has eCOPS; Karnataka has Police IT Application; and Gujarat has
HD-IITS system. In Karnataka and Gujarat, the projects are still at pilot stages
whereas it is functioning in Andhra Pradesh. We are ensuring that these projects
are subsumed into the CCTNS. The system integrators, which the States have to
deploy, would be entrusted with this task of integrating the Core Application
Software provided by the Union Government to the States to be integrated

properly with what they are already using now.
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(Q- No. 65) =]
SHRI R. DHRUVANARAYANA : Why is the Government delaying the release

of advance estimates on rice crop output, thereby causing speculative activities in
rice trade circles?E

Has the Government made adequate provisions -- despite the shortfall -- for
storage and disbursement of rice for the welfare schemes and PDS priorities,
especially, the mid-day meal scheme? What would be the quantum of rice imports
to meet the shortage?

THE MINISTER OF AGRICULTURE AND MINISTER OF CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION (SHRI SHARAD PAWAR):
Madam, to be frank, as can be seen from the reply, the real affected area in crops
is rice because the farmers could not transplant paddy in more than 53 lakh
hectares of area -- where generally paddy crop is taken up -- because of non-
availability of sufficient rain. Hence, this year, we will get 15 million tonnes less
paddy crop. But, fortunately, our performance last year was very good. The
farming community has done an excellent work, and that is why our last year’s
stock position was very good. We have got enough food for whatever was the
country’s requirement for the Public Distribution System (PDS), and it is more
than the buffer norms. Therefore, there will not be any shortage for public
distribution.

There are a number of welfare schemes including the mid-day meal
scheme. So far as these schemes are concerned, there will not be any shortage as
ample rice is available for that also, and wheat is also available for these schemes.
So, there is no shortage. Our real worry is that there is a shortfall in the open
market. Probably, those who purchase and depend from the purchases of open
market will face a little bit of problem. Hence, we have taken a massive
programme of Dal production in Rabi and summer.

Fortunately, in Punjab and Haryana, till today, we could procure more than
last year in this paddy season. The farmers of Punjab, Haryana and even Western

UP have taken special precaution, and they have tried their level-best to save their


sahani
p ages

sahani
ontd by J1 


24.11.2009 27

crop. The Government of India has provided Rs. 1,000 crore just to give them
decent subsidy; the Government of India has provided additional power to these
States just to save their crop; and these farmers and these Governments have
succeeded to protect and save their crop. Hence, we are getting very good
response from the farming community from these three States, and we could
procure more than last year. So, there will not be any problem for PDS and all
other welfare schemes.

SHRI R. DHRUVANARAYANA : What is the present stock of food grains in the
country? What is the additional investment proposed in the agriculture
infrastructure development? What is the strategy formulated to reduce weather-
dependent agriculture?

SHRI SHARAD PAWAR : The latest stock position is that we have a total of 300
lakh tonnes of wheat. As per buffer norms, it should be 162 lakh tonnes. So, there
is no problem.

As regards rice, we have got 172.11 lakh tonnes, and the latest procurement
is not yet included in it. The buffer norm for rice i1s 52 lakh tonnes, and we have
got 172.11 lakh tonnes. Hence, we are in a comfortable position, and there is no
problem as we have ample stocks.

Thirdly, the hon. Member asked this. What are the schemes that the
Government is trying to do to improve agriculture production? There are a number
of schemes and one of the major schemes, which this Government has introduced,
is the Rashtriya Krishi Vikas Yojana (RKVY) where Rs. 65,000 crore has been
provided to the State Governments if they are ready to submit any proposal where
States will be able to improve their per-hectare yield. Further, there are a number
of other schemes. A lot of weightage has also been given by this Government to
agriculture, and this is the reason that in the last two years our food position is
quite comfortable.

Unfortunately, this year, there were 299 districts where there was

insufficient rain.Eat 1s why, production has been affected, but with the help and
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support of the farming community, we are trying our level best to fill this gap in
Kharif and summer crops.

SHRI ANAND PRAKASH PARANIJPE : The hon. Minister in his answer has
given information relating to shortfall in Area and Production of major Kharif
crops during 2009-10 as compared to Kharif 2008-09 State-wise. In his answer, he
has also stated that additional power, diesel subsidy, and increasing the upper
ceiling of distribution subsidy on certified seeds are the various programmes being
implemented by the Government of India. All the Members coming from
Maharashtra will agree with me that the power situation in the State is still worse.
Sixteen to eighteen hours of load shedding is there in rural Maharashtra. So, I
really wonder what additional power has been given to the State of Maharashtra. |
would also like to know from the hon. Minister how much diesel subsidy has been
given to the State of Maharashtra.

SHRI SHARAD PAWAR: Diesel subsidy and additional power were mainly
given for the paddy crop and that too to those States which are giving a certain
quantity to the FCI’s kitty. Maharashtra State is not a surplus State, and they are
not giving anything, particularly rice, to the FCI’s kitty. There are States, that is,
Punjab, Haryana, UP, Orissa, Andhra, and Chhattisgarh, which are really giving
rice. There are some other States also, but a major portion is from all these States.
This year this particular demand for additional power was essentially from four
States, that is, Bihar, Punjab, Haryana and UP, that too particularly Western UP.
The Ministry of Power tried its level best to fulfill these demands. They have
diverted power from other States just to save these crops. Diesel subsidy is
provided to these four States. The advantage of the scheme has been taken by
these States and they have saved their crops. They are also giving certain quantity

for public distribution and to FCI’s kitty.
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(Q. No. 66)
SHRI ANTO ANTONY : Madam Speaker, I would like to know whether the
Multi Purpose National Identity Card can be considered equivalent to the voters’
ID card issued by the Election Commission of India. Will it enable the NRIs
holding such cards to access their voting rights?
SHRI AJAY MAKEN: Madam, at the moment, the identity cards are being issued
only in coastal areas. And the sole purpose for issuance of such Identity cards is
for security purposes. The Election Commission has its own set of I. Cards. |
think, that is separate and this is separate.
SHRI ANTO ANTONY : Will the hon. Minister have priority while issuing the
Multi-Purpose cards for NRIs?
SHRI AJAY MAKEN: The 1. Cards are being issued only to the usual residents
and for this, the National Population Register is being prepared. While preparing
the National Population Register, only the usual residents in that particular area
would be covered. If at all, the I. Cards will be issued, it will be only to such
people who are the usual residents of that area.
N ST YBTI JTATA : HEGdl, 3UH fodT § - Hedl URUST -9 Ifssiec! drel § AFAT
A St A HEl =Tl g (& T D1 AW Yo Bls [ § AT RS bre @ < Rifd
I T g R FGRTT TR PSPl $TY PR @1 ¢ A IqD AR AN 9ol AMAA
B TRy, I9@t g BRI B AT oTR I & a1 Riw R wuw & fog I
AT & A I Yol 395 PR S| AT & ARG DI dR-IR B-T: HIS [ USd © - dlex
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SHRI RAMEN DEKA : In Assam, we are facing influx and a lot of infiltration

from Bangladesh is taking place. I want to know specifically whether the
Government has any specific proposal to update the NRC and issue identity cards
to the citizens in Assam.

SHRI AJAY MAKEN: NRC is separate and this NPR is separate. NRC would be
carried out in the future also as it has been carried out. This NPR is a separate
exercise altogether.

SHRI B. MAHTAB : My question is related to Arunachal Pradesh. As a pilot
project, of course, the Government has taken up only the coastal areas and certain
villages especially of the fisher folk are being provided with this type of card. My
pointed question is, whether Government is going to take up or going to provide
Multipurpose National Identity Card to the people of Arunachal Pradesh on a
priority basis?

SHRI AJAY MAKEN: We are first going to carry out the exercise of NPR in
which canvassing for the schedule of NPR is to start in April 2010. It will be over
by September 2010 and all the States including Arunachal Pradesh would be taken
in that.
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MADAM SPEAKER: Q. 67, Shri A.T.Nana Patil - Not present.
Shri Subhash Bapurao Wankhede.E
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(Q. No. 67)
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SIgl @ 1adt D 919 8, 9 2006-2007 H 251 @ T, 2007-2008 H 287 TRI T,
2008-2009 ¥ 333 AT T &I YIHRIRHC g &l 39 Al U & WIS g3l & 3R a8 W%
@1 2l As I have already stated in the House, 299 Districts were affected by

drought. Sufficient rains were not there and that is why paddy crop has been

substantially affected and paddy production has been less by 15 million tonnes.

JH T BARN A1ad DI TIcd WHRIHC 110 ARG S §s o, AR U8 Id Bl Wi (Rl
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12.00 hrs.

PAPERS LAID ON THE TABLE

MADAM SPEAKER: Now papers to be laid on the Table.
THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI DINSHA PATEL): I beg to lay on the Table:-

(1)

2)

3)

4)

(1) A copy of the Annual Report (Hindi and English versions) of the
MSME-Tool Room (Central Tool Room), Ludhiana, for the year 2008-
2009, along with Audited Accounts.
(i1)) Statement regarding Review (Hindi and English versions) by the
Government of the working of the MSME-Tool Room (Central Tool
Room), Ludhiana, for the year 2008-2009.

( Placed in Library, See No. LT- 767/15/09)
(i) A copy of the Annual Report (Hindi and English versions) of the
MSME- Technology Development Centre, Mumbai, for the year 2008-
2009, alongwith Audited Accounts.
(i1)) Statement regarding Review (Hindi and English versions) by the
Government of the working of the MSME-Technology Development
Centre, Mumbai, for the year 2008-2009.

( Placed in Library, See No. LT- 768/15/09)
(1) A copy of the Annual Report (Hindi and English versions) of the
MSME-Tool Room (Indo-German Tool Room), Indore, for the year 2008-
2009, alongwith Audited Accounts.
(1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the MSME-Tool Room (Indo-German Tool
Room), Indore, for the year 2008-2009.

( Placed in Library, See No. LT- 769/15/09)
(i) A copy of the Annual Report (Hindi and English versions) of the
MSME-Tool Room (Indo-German Tool Room), Ahmedabad, for the year
2008-2009, alongwith Audited Accounts.
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()

(6)

(7)

(8)

(i1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the MSME-Tool Room (Indo-German Tool
Room), Ahmedabad, for the year 2008-2009.

( Placed in Library, See No. LT- 770/15/09)
(i) A copy of the Annual Report (Hindi and English versions) of the
MSME-Tool Room (Tool Room and Training Centre), Guwahati, for the
year 2008-2009, alongwith Audited Accounts.
(i1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the MSME-Tool Room (Tool Room and
Training Centre), Guwabhati, for the year 2008-2009.

( Placed in Library, See No. LT- 771/15/09)
(i) A copy of the Annual Report (Hindi and English versions) of the
MSME-Tool Room (Central Institute of Tool Design), Hyderabad, for the
year 2008-2009, alongwith Audited Accounts.
(i1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the MSME-Tool Room (Central Institute of
Tool Design), Hyderabad, for the year 2008-2009.

( Placed in Library, See No. LT- 772/15/09)
(i) A copy of the Annual Report (Hindi and English versions) of the
MSME-Tool Room (Central Tool Room and Training Centre), Kolkata, for
the year 2008-2009, alongwith Audited Accounts.
(1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the MSME-Tool Room (Central Tool Room
and Training Centre), Kolkata, for the year 2008-2009.

( Placed in Library, See No. LT- 773/15/09)
(i) A copy of the Annual Report (Hindi and English versions) of the
MSME-Tool Room (Indo German Tool Room), Aurangabad, for the year
2008-2009, alongwith Audited Accounts.
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)

(10)

(11)

(12)

(i1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the MSME-Tool Room (Indo German Tool
Room), Aurangabad, for the year 2008-2009.

( Placed in Library, See No. LT- 774/15/09)
(i) A copy of the Annual Report (Hindi and English versions) of the
MSME-Tool Room (Central Institute of Hand Tools), Jalandhar, for the
year 2008-2009, alongwith Audited Accounts.
(i1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the MSME-Tool Room (Central Institute of
Hand Tools), Jalandhar, for the year 2008-2009.

( Placed in Library, See No. LT- 775/15/09)
(i) A copy of the Annual Report (Hindi and English versions) of the
MSME-Tool Room (Central Tool Room and Training Centre),
Bhubaneswar, for the year 2008-2009, alongwith Audited Accounts.
(i1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the MSME-Tool Room (Central Tool Room
and Training Centre), Bhubaneswar, for the year 2008-2009.

( Placed in Library, See No. LT- 776/15/09)
(i) A copy of the Annual Report (Hindi and English versions) of the
MSME-Tool Room (Indo Danish Tool Room), Jamshedpur, for the year
2008-2009, alongwith Audited Accounts.
(i1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the MSME-Tool Room (Indo Danish Tool
Room), Jamshedpur, for the year 2008-20009.

( Placed in Library, See No. LT- 777/15/09)
(i) A copy of the Annual Report (Hindi and English versions) of the
MSME-Technology Development Centre (Process and Product
Development Centre), Agra, for the year 2008-2009, alongwith Audited

Accounts.
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(13)

(14)

(i1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the MSME- Technology Development
Centre (Process and Product Development Centre), Agra, for the year 2008-
2009.

( Placed in Library, See No. LT- 778/15/09)
(1) A copy of the Annual Report (Hindi and English versions) of the
MSME-Technology Development Centre (Electronics Service and Training
Centre), Nainital, for the year 2008-2009, alongwith Audited Accounts.
(i1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the MSME-Technology Development Centre
(Electronics Service and Training Centre), Nainital, for the year 2008-2009.

( Placed in Library, See No. LT- 779/15/09)
(1) A copy of the Annual Report (Hindi and English versions) of the
MSME-Technology Development Centre (Centre for the Development of
Glass Industry), Firozabad, for the year 2008-2009, alongwith Audited
Accounts.
(i1)) Statement regarding Review (Hindi and English versions) by the
Government of the working of the MSME-Technology Development Centre
(Centre for the Development of Glass Industry), Firozabad, for the year
2008-20009.

( Placed in Library, See No. LT- 780/15/09)

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): I beg to lay on the Table:-

(1

A copy of the National Disaster Management Authority (Group ‘A’ Posts)
Recruitment Rules, 2009 (Hindi and English versions) published in
Notification No. G.S.R. 682(E) in the Gazette of India dated the 16™
September, 2009 under Section 77 of the Disaster Management Act, 2005.

( Placed in Library, See No. LT- 781/15/09)



24.11.2009 38

)

A copy of the Citizenship (Registration of Citizens and Issue of National
Identity Cards) Amendment Rules, 2009 (Hindi and English versions)
published in Notification No. G.S.R.803(E) in Gazette of India dated the 9th
November, 2009 under sub-section (4) of section 18 of the Citizenship Act,
1955.

( Placed in Library, See No. LT- 782/15/09)

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): I beg to lay on the
Table:-

(1

A copy each of the following papers (Hindi and English versions) under
Section 619A of the Companies Act, 1956:-
(a) (1) Review by the Government of the working of the Andhra Pradesh
State Agro-Industries Development Corporation Limited, Hyderabad, for
the year 2007-2008.
(i) Annual Report of the Andhra Pradesh State Agro-Industries
Development Corporation Limited, Hyderabad, for the year 2007-2008,
alongwith Audited Accounts and comments of the Comptroller and Auditor
General thereon.

( Placed in Library, See No. LT- 783/15/09)
(b) (1) Review by the Government of the working of the Madhya Pradesh
State Agro-Industries Development Corporation Limited, Bhopal, for the
year 2006-2007.
(i) Annual Report of the Madhya Pradesh State Agro-Industries
Development Corporation Limited, Bhopal, for the year 2006-2007,
alongwith Audited Accounts and comments of the Comptroller and Auditor
General thereon.

( Placed in Library, See No. LT- 784/15/09)



24.11.2009 39

2)

3)

4

)

(c) (1) Review by the Government of the working of the Orissa Agro-
Industries Corporation Limited, Bhubaneswar, for the year 2005-2006.
(1)) Annual Report of the Orissa Agro-Industries Corporation Limited,
Bhubaneswar, for the year 2005-2006, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.
Three statements (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.

( Placed in Library, See No. LT- 785/15/09)
(1) A copy of the Annual Report (Hindi and English versions) of the All
India Federation of Cooperative Spinning Mills Limited, Mumbai, for the
year 2008-2009, alongwith Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the All India Federation of Cooperative
Spinning Mills Limited, Mumbeai, for the year 2008-2009.

( Placed in Library, See No. LT- 786/15/09)
(1) A copy of the Annual Report (Hindi and English versions) of the
National Federation of Fishermen’s Cooperatives Limited, New Delhi, for
the year 2008-2009, alongwith Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Federation of Fishermen’s
Cooperatives Limited, New Delhi, for the year 2008-2009.

( Placed in Library, See No. LT- 787/15/09)
(1) A copy of the Annual Report (Hindi and English versions) of the
National Federation of State Cooperative Banks Limited, Navi Mumbai, for
the year 2008-2009.
(i1)) A copy of the Annual Accounts (Hindi and English versions) of the
National Federation of State Cooperative Banks Limited, Navi Mumbai, for

the year 2008-2009, together with Audit Report thereon.
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(6)

(7)

(8)

(i11) A copy of the Review (Hindi and English versions) by the Government
of the working of the National Federation of State Cooperative Banks
Limited, Navi Mumbai, for the year 2008-2009.

( Placed in Library, See No. LT- 788/15/09)
(1) A copy of the Annual Report (Hindi and English versions) of the
National Cooperative Agriculture and Rural Development Banks’
Federation Limited, Mumbai, for the year 2008-2009.
(i1) A copy of the Annual Accounts (Hindi and English versions) of the
National Cooperative Agriculture and Rural Development Banks’
Federation Limited, Mumbai, for the year 2008-2009, for the year 2008-
2009, together with Audit Report thereon.
(ii1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Cooperative Agriculture and
Rural Development Banks’ Federation Limited, Mumbai, for the year
2008-2009, for the year 2008-2009.

( Placed in Library, See No. LT- 789/15/09)
(1) A copy of the Annual Report (Hindi and English versions) of the
National Cooperative Union of India, New Delhi, for the year 2008-2009.
(i1)) A copy of the Annual Accounts (Hindi and English versions) of the
National Cooperative Union of India, New Delhi, for the year 2008-2009,
together with Audit Report thereon.
(111)) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Cooperative Union of India,
New Delhi, for the year 2008-2009.

( Placed in Library, See No. LT- 790/15/09)
(1) A copy of the Annual Report (Hindi and English versions) of the
National Federation of Urban Co-operative Banks and Credit Societies
Limited, New Delhi, for the year 2008-2009.
(1)) A copy of the Annual Accounts (Hindi and English versions) of the

National Federation of Urban Co-operative Banks and Credit Societies
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©)

(10)

(11)

Limited, New Delhi, for the year 2008-2009, together with Audit Report

thereon.

(ii1)) A copy of the Review (Hindi and English versions) by the

Government of the working of the National Federation of Urban Co-

operative Banks and Credit Societies Limited, New Delhi, for the year

2008-2009.

( Placed in Library, See No. LT- 791/15/09)

(1) A copy of the Annual Report (Hindi and English versions) of the

National Labour Cooperatives Federation of India Limited, New Delhi, for

the year 2008-2009, alongwith Audited Accounts.

(1) A copy of the Review (Hindi and English versions) by the

Government of the working of the National Labour Cooperatives

Federation of India Limited, New Delhi, for the year 2008-2009.

( Placed in Library, See No. LT- 792/15/09)

A copy each of the following Notifications (Hindi and English versions)

under Section 4(d) of the Destructive Insects and Pests Act, 1914:-

(1) The Plant Quarantine (Regulation of Import into India) (First
Amendment), Order, 2009, published in Notification No. S.O.
2286(E) in Gazette of India dated the 9™ September, 2009.

(i1))  The Plant Quarantine (Regulation of Import into India) (Second
Amendment), Order, 2009, published in Notification No. S.O.
2390(E) in Gazette of India dated the 16™ September, 2009.

( Placed in Library, See No. LT- 793/15/09)

A copy of the Veterinary Council of India (General) Amendment

Regulations, 2009 (Hindi and English versions) published in Notification

No. F. No. 12-3/2008-VCI. in the Gazette of India dated the 5" September,

2009 under sub-section (3) of Section 66 of the Indian Veterinary Council

Act, 1984.

( Placed in Library, See No. LT- 794/15/09)
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(12)

(13)

(14)

A copy of the Statement (Hindi and English versions) explaining reasons
for not laying the Annual Report and Audited Accounts of the Food
Corporation of India for the year 2006-2007 within the stipulated period of
nine months after the close of the accounting year.

( Placed in Library, See No. LT- 795/15/09)
A copy of the Consumer Protection (Amendment) Rules, 2009 (Hindi and
English versions) published in Notification No. G.S.R. 380(E) in the
Gazette of India dated the 2™ June, 2009 under sub-section (1) of Section
31 of the Consumer Protection Act, 1986.

( Placed in Library, See No. LT- 796/15/09)
A copy of the Consumer Protection (Second Amendment) Rules, 2009
(Hindi and English versions) published in Notification No. G.S.R. 591(E)
in the Gazette of India dated the 20™ August, 2009 under sub-section (1) of
Section 31 of the Consumer Protection Act, 1986.

( Placed in Library, See No. LT- 797/15/09)

(15) A copy of each of the following Notifications (Hindi and English versions)

under sub-section (6) of section 3 of the Essential Commodities Act, 1955:-

(1) The Fertilizer Control (Amendment) Order, 2009 published in

Notification No. S.O. 401(E) in Gazette of India dated the 5"
February, 2009.

(i1) The Removal of (Licensing Requirements, Stock Limits and

Movement Restrictions) on Specified Foodstuffs (Amendment)
Order, 2009 published in Notification No. S.O. 649(E) in Gazette of
India dated the 9™ March, 2009.

(i1)  The Removal of (Licensing Requirements, Stock Limits and

Movement Restrictions) on Specified Foodstuffs (Fifth Amendment)
Order, 2009 published in Notification No. S.O. 1621(E) in Gazette
of India dated the 2™ July, 2009.
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(16) Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at item No. (i) of (15) above.

( Placed in Library, See No. LT- 798/15/09)

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (KUNWAR R.P.N. SINGH): I beg to lay on the Table:-

(1) A copy each of the following Notifications (Hindi and English versions)

under section 10 of the National Highways Act, 1956 :-

(1)

(i)

(iii)

(iv)

)

S.0. 2114(E) published in Gazette of India dated the 13" August,
2009 regarding acquisition of land for building (widening/four
laning etc.), maintenance, management and operation of National
Highway No. 6 (Nagpur-Dhule Section) in the State of Maharashtra.
S.0. 2243(E) published in Gazette of India dated the 31 September,
2009 containing corrigendum to the Notification No. S.O. 2473(E)
dated the 17" October, 2008.

S.0. 2534(E) published in Gazette of India dated the 6™ October,
2009 authorizing Special Land Acquisition Officer, Raigad(]),
Alibaug (Headquarter) as the competent authority to acquire land
for building (widening/six-laning etc.), maintenance, management
and operation of National Highway No. 4 (Kalamboli-Mumbra
Section) in the State of Maharashtra.

S.0. 2535(E) published in Gazette of India dated the 6™ October,
2009 authorizing Special Land Acquisition Officer, (MIW),
Thane, as the competent authority to acquire land for building
(widening/six-laning etc.), maintenance, management and operation
of National Highway No. 4 (Kalamboli-Mumbra Section) in the
State of Maharashtra.

S.0. 2537(E) published in Gazette of India dated the 6™ October,
2009 regarding acquisition of land for building (widening/four-six

laning etc.), maintenance, management and operation of National
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(vi)

(vii)

(viii)

(ix)

(x)

(xi)
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Highway No. 3 (Pimpalgaon-Dhule Section) in the State of
Maharashtra.

S.0. 1628(E) published in Gazette of India dated the 4™ July, 2009
regarding acquisition of land for construction of major bridge across
river Kabini, maintenance, management and operation of National
Highway No. 212 (Kozhikode-Kollegal Section) in the State of
Karnataka.

S.0. 1629(E) published in Gazette of India dated the 4™ July, 2009
regarding acquisition of land for construction of approaches of the
additional vents to Road under Bridge, maintenance, management
and operation of National Highway No. 4 (Bangalore-Old Madras
Section) in the State of Karnataka.

S.0. 1732(E) published in Gazette of India dated the 14™ July, 2009
regarding acquisition of land for work of installation of Weigh-in-
Motion-cum-Automatic Traffic Counter-cum Classifier on National
Highway No. 63 (Ankola-Gooty Section) in the State of Karnataka.
S.0. 1733(E) published in Gazette of India dated the 14™ July, 2009
regarding acquisition of land for work of installation of Weigh-in-
Motion-cum-Automatic Traffic Counter-cum Classifier on National
Highway No. 48 (Bangalore-Mangalore Section) in the State of
Karnataka.

S.0. 2277(E) published in Gazette of India dated the 7™ September,
2009 authorizing the Special Land Acquisition Officer and State
Officer, National Highways, Dharwad, as the competent authority to
acquire land for construction of Bypass to Hubli City connecting
National Highway Nos. 218, 63 and 4 in the State of Karnataka.

S.0. 1345(E) published in Gazette of India dated the 26™ May, 2009
authorizing the Additional District Magistrate, Sant Ravidas Nagar
Bhadohi, Uttar Pradesh, as the competent authority to acquire land
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(xii)

(xiii)

(xiv)

(xv)

(xvi)

(xvii)
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for building, maintenance, management and operation of Toll Plaza
on National Highway No. 2 in the State of Uttar Pradesh.
S.0. 1665(E) published in Gazette of India dated the 8™ July, 2009
making certain amendments in the Notification No. S.O. 295(E)
dated 14" February, 2007.
S.0. 1694(E) published in Gazette of India dated the 10™ July, 2009
making certain amendments in the Notification No. S.O. 579(E)
dated 14™ May, 2004.
S.0. 1695(E) published in Gazette of India dated the 10™ July, 2009
regarding acquisition of land for building (widening four/six laning
etc.), maintenance, management and operation of National Highway
No. 3 (Pimpalgaon-Nashik-Gonde section ) in the State of
Maharashtra.
S.0. 1771(E) published in Gazette of India dated the 20™ July, 2009
making certain amendments in the Notification No. S.O. 931(E)
dated 8™ April, 2009.
S.0. 2214(E) published in Gazette of India dated the 1* September,
2009 regarding extension of concession period on account of claims
for the project of construction of River Over Bridge with approaches
near Nashirabad village of Dhule Nagpur Road on National
Highway No. 6 in the State of Maharashtra.
S.0. 2666(E) published in Gazette of India dated the 22" October,
2009 regarding acquisition of land for building (widening four/six
laning etc.) maintenance, management and operation of by-pass
outside Sinnar Town on National Highway No. 50 in the State of
Maharashtra.

( Placed in Library, See No. LT- 799/15/09



24.11.2009 46

THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): 1 beg to
lay on the Table:-

(1) A copy of the report of the Liberhan Ayodhya Commission of Inquiry
along with Memorandum of Action Taken thereon (in English version
only) under sub-section (4) of section (3) of the Commissions of Inquiry
Act, 1952.

(2) Statement (in English version only) showing reasons for not laying
simultaneously Hindi version of the papers mentioned at (1) above.

( Placed in Library, See No. LT- 800/15/09)
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12.01 hrs.
COMMITTEE ON ESTIMATES
1% to 3" Reports
SHRI FRANCISCO COSME SARDINHA (SOUTH GOA): I beg to present the
following Reports (Hindi and English versions) of the Estimates Committee:

(1) First Report on the subject ‘Drought Management, Foodgrain Production
and Price Situation’ pertaining to the Ministry of Agriculture (Department
of Agriculture and Cooperation).

(2) Second Report on the subject ‘Drought Management, Foodgrains
Production and Price Situation’ pertaining to the Ministry of Consumer
Affairs, Food and Public Distribution; and

(3) Third Report on action taken by the Government on the recommendation
contained in Nineteenth Report (Fourteenth Lok Sabha) on the subject
‘Discontinuation of printing of Volume-II of the Annual Report’ pertaining

to the Ministry of Information and Broadcasting.

12.01% hrs.

STANDING COMMITTEE ON SCIENCE & TECHNOLOGY,
ENVIRONMENT & FORESTS
203" Report

SHRI C.R. PATIL (NAVSARI): I beg to lay on the Table a copy of the 203™
Report (Hindi and English versions) of the Standing Committee of Science &
Technology, Environment & Forests on the National Green Tribunal Bill, 2009.
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12.02 hrs.
STATEMENT BY MINISTER

Status of implementation of the recommendations contained in the 67
Report of Standing Committee on Information Technology on Television
Audience Measurement in India, pertaining to the Ministry of Information
and Broadcasting *

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI CHOUDHURY MOHAN JATUA): I am making this
Statement on the status of implementation of Recommendations/observations
contained in the Sixty-seventh Report of the Parliamentary Standing Committee
on Information Technology (2008-2009) relating to Television Audience
Measurement in India concerning the Ministry of Information & Broadcasting in
pursuance of direction 73 A of Speaker, Lok Sabha issued vide Lok Sabha
Bulletin Part-11, dated 1** September, 2004. This 67" Report was considered and
adopted by the Standing Committee at their sitting held on 10 December, 2008 and
was laid on the Table of Lok Sabha on 15" December, 2008.

The said 67™ Report was prepared by the Standing Committee after
considering a briefing on the subject from the representatives of the Ministry on
29™ January, 2008, evidence of the representatives of the Ministry on 16™ July,
2008, received extensive inputs in the form of suggestions/write ups from Telecom
regulatory Authority of India (TRAI), various stakeholders and industry and heard
their views at the sittings of the Committee held on 19 June, 2008.

The above mentioned 67 Report of the Committee contains 35
Recommendations/Observations in PART II on which the Committee desired to
have government attention on the shortcomings as detailed in its
recommendations/observations. The requisite Action Taken Notes / Final Action
Taken Notes have since been furnished by the Government, to the Standing

Committee on 12" May 2009. Through the said Action Taken Notes the

" Laid on the Table and also placed in Library, See No. LT -801/15/09.
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Committee has been apprised of the status of implementation of the
Recommendations/ Observations.

A Statement of the aforesaid Action Taken Notes/Final Action Taken Notes
on Recommendations/Observations as contained in the 67" Report of Standing
Committee on Information Technology - Television Audience Measurement in
India, in respect of the Ministry of Information & Broadcasting is now laid on the

Table of the House.
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12.03 hrs.
ELECTION TO COMMITTEE
Coir Board

[eW, Y IR AW FTH HACE & o WAt (st feAen wew):  oreme welew, # gwa
BT G -
“fr PR ST W, 1954 & M 4 & SU-Fw (1) & TS (S) & TR F,
U W & 9o, VAT AT ¥ O 6 ey few § IR 9IS & el & w9 A

B B B oI g § F 91 Hew V) ey & fou o iy WReR g fafifdse
P Su, fyarfad &0’

MADAM SPEAKER: The question is:

“That in pursuance of clause (e) of the sub-rule (1) of the rule 4 of
the Coir Industry Rules, 1954, the members of this House do
proceed to elect, in such manner as the Speaker may direct, two
members from amongst themselves to serve as members of the Coir
Board for a term to be specified by the Central Government.”

The motion was adopted.

12.03Y hrs.
MOTION RE: SIXTH REPORT OF BUSINESS ADVISORY COMMITTEE

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): I beg to move the
following:-

“That this House do agree with the Sixth Report of the Business
Advisory Committee presented to the House on the 23™ November,
2009.”

MADAM SPEAKER: The question is:

“That this House do agree with the Sixth Report of the Business
Advisory Committee presented to the House on the 23™ November,

2009.”
The motion was adopted.
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12.04 hrs.
CENTRAL UNIVERSITIES (AMENDMENT) BILL, 2009"

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL
SIBAL): Ibeg to move:

“That leave be granted to introduce a Bill to amend the Central
Universities Act, 2009.”

MADAM SPEAKER: The question is:

“That leave be granted to introduce a Bill to amend the Central
Universities Act, 2009.”

The motion was adopted.

SHRI KAPIL SIBAL: I introduce the Bill.

12.05 hrs.
STATEMENT RE: CENTRAL UNIVERSITIES
(AMENDMENT) ORDINANCE, 2009 ™
THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL
SIBAL): I beg to lay on the Table an explanatory statement (Hindi and English
versions) showing reasons for immediate legislation by the Central Universities

(Amendment) Ordinance, 2009 (No. 8 of 2009)

* Published in the Gazette of India, Extraordinary, Part — II, Section 2, dated 24.11.2009

** [ aid on the Table and also Placed in Library, See No. LT-802/15/09.
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12800 CONSTITUTION (ONE HUNDRED AND TWELFTH
AMENDMENT) BILL, 2009"
(Amendment of article 243 T)
THE MINISTER OF URBAN DEVELOPMENT (SHRI S. JAIPAL REDDY): I
beg to move for leave to introduce a Bill further to amend the Constitution of
India.
MADAM SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Constitution of India.”

The motion was adopted.

SHRI S. JAIPAL REDDY: I introduce the Bill.

" Published in the Gazette of India, Extraordinary, Part-II, Section 2, dated 24.11.2009
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12.07 hrs.
RE: DISCUSSION ON RISE IN PRICES OF ESSENTIAL COMMDITIES

St e TRt (fafdem): A8, SO ugd [P oY SR SifaR g &Y, H 3fue wred
9 Tl a1 ¥eq 99§ PN FA iR A9 PR HA A IR HIA Areh g P oot dy
FHRI-FE H T I59 R e fores g, o S8 9 UREaT /1 § &) &l 1T ©
f g8 =@l IR I o S A1 S gsel Qi e W9 @ 8 SMYw, q9 "El aRe @l
ST | ART MO TR § 9gd 1R vy o= =@t B 81 oFR 8 IR a9 79l IR &,
Al $D HE DI DHH HRb b1 BN QR <¥ 9 I b IR H W @1 2] R I8 F°l AR
o1 IR BN, A1 SHST Hd SIA1d MY 31T 3Re © 5 a8 =99t &a & forg am & 9y
3R Tt Qi fadt wRa &R forw STg | w31 St ¥8l 90 &, ®al Uedbld & Jud 91 89 =l
Y B Fhd B

HHS B WA 3R T e #A (S uae $AR §9a): A/eled, T4l & forg =@dl o
< gl

SAT FEAT @RS : AP 8, 3MY WAl YDA & qIg =9l @ Aoy |

MADAM SPEAKER: Does the House agree to what the hon. Minister say?
SEVERAL HON. MEMBERS: Yes.

MADAM SPEAKER: Okay.

SHRI GURUDAS DASGUPTA (GHATAL): I want to say only one point. I urge

upon you to kindly fix up the time to discuss the issue of price rise, as 12 o’clock,
that is, after the Question Hour, day after tomorrow.

MADAM SPEAKER: Yes, this is what we have done.

Now, let us take up ‘Zero Hour’ submissions. Shri Mahtab.




24.11.2009 54

SHRI B. MAHTAB (CUTTACK): Madam Speaker, I want to draw the attention
of the House and also of the Government, relating to a serious matter that is
occurring in our country today.

It is said that even though 50 per cent of foreign money in the markets,
which is from Tax Havens is no cause for concern, till October-end, around
Rs.70,000 crore in offshore investment has come into India; and 50 per cent of it is
from Mauritius, Hong Kong and Luxemburg. These three together have
contributed almost Rs.25,000 crore of the net inflow of foreign institutional
investors.

I would like to draw the attention of the Government that this surge in
foreign institutional investors through the participatory notes in the last two
months is certainly a matter of concern. These participatory notes are offshore
derivative instruments issued by SEBI-registered FlIs, to their overseas investors
who wish to invest in the Indian stock markets without registering themselves with
SEBI.

I am sure, one is aware of the fact that in the participatory notes, the source
of funds and the identity of foreign investors putting money remain unknown. Yes,
SEBI can call for information; there is no doubt. But the day the SEBI initiated the
steps to bring FII investments through the front door, its share declined in August
2009. The foreign investors who get only 0-1 per cent returns on their money
abroad, specially from countries in Europe, the US and the Far East, are diverting
funds to the emerging markets. Yet, Brazil, Taiwan and South Korea have already
announced measures to curb excessive volatility in their markets with Brazil even
slapping taxes on capital inflows. apprehension is some dirty money might
enter into our market. Therefore, there is an urgent need to put a tight lease on ‘P’
notes as it may pose a worry. I would like to get a response from the Government.
MADAM SPEAKER: Shri Navjot Singh Sidhu, I have received your notice of
question of privilege dated 19" November, 2009 against Deputy Commissioner,
Amritsar for obstructing you from performing your duties as an elected

representative.


parthasarathy
Cd P
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I have called for a factual note from the Ministry of Personnel, Public
Grievances and Pensions in the matter. [ will take a decision after receipt of the

facts.

STAcHt STasiiad ucd (AREIUN): 3fedel Heledl, HRA H WRhN WX IR d’dl aRdd @i S
gl udl & fGaE @ foy ff afdma R w® a1 dRdd gea 2 aol @ "ged 9d WK @
PHRU & T8l 10 Pe TR T8¢ Wia I o, 3d BRI 40 PT TP @Is I § 3R JHAR
39 Sel # ARaR a2l & g 81 St g, Hid B SR a9 U Bedl 3l Ao & o arg
e Af TOR TE 3| AR Wiad BT GG T-geee A el 2] < H Ao HU g T
g 3R I BT TR R /T 81 9Tt iR Wl & forg o @1 eivie B 99 dRdd @ren
P 919 T 9 Gey H ) PIs wWee A T8 g P P s Wie Ghdl § IR B A6l a0

ST HEl-Hel Wl Sl FHhdl 57 9P 9 BT JHR fha 8 3R Gigd & 1§ 39 W FDh
TR AT ST A1feV| 39 aR | YOS 3G B9 a1fa¢| Iidl iR &wal § Ui 9w 9ol
Weld gY 5 ARAR A1 &1 RIeR 81 9 | dRael &1 78 T H ge| gafay 34 v
ARG FHY STl A g =12y a@1feh q=ai @ A6l 7 81 IR A1 & U & THRT &
B 9| # WPHR A JIRY Bl g [ Hs YR Few g9 I1¢ 1 ATuRars! axa drel

HHATRAT & RIch HSl HRATS BT SV | TATE|

SHRI K. SHIVKUMAR ALIAS J.K. RITHEESH (RAMANATHAPURAM):
Madam Speaker, fishermen’s problem is an unsolved grave problem in my
constituency. On 3.11.2009 the Sri Lankan Navy had seized five boats and
arrested 16 fishermen. They are not released so far. After my becoming an MP
this is the sixth big incident in my constituency. Likewise, our Navy also had
arrested the Sri Lankan fishermen. Doing tit for tat will not solve the problem. I
have represented this matter thrice in this House. Nevertheless, no solution has
been found out. This problem persists since 1983.

The fishermen are facing two types of problems and they are not going to
the sea. The first problem is the atrocity of the Sri Lankan Navy. As far as [ am
concerned, I think the only way to solve their problem is to implement the Kutch
Island Agreement. If the Government has any other option to sort out the

problem, please do implement it.
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The second problem is with regard to the forest guards. Unexpectedly
when a few banned items like sea cucumber and sea weeds enter into the net along
with other fishes, the forest guards arrest the fishermen and fine them. It has
become a routine incident in my constituency. It is not the intention of the
fishermen to fish the banned items. May I urge the Government to remove the sea
cucumber and sea weeds from the banned list? Every day the fishermen are facing
a lot of problems.

Very often the fishermen community sit on dharnas, strike and hunger
strike too. E
I am unable to answer them. I would like to request the Government to solve this

problem of the fishermen at the earliest.

12.08 hrs.
SUBMISSION BY MEMBER

RE: Problems being faced by farmers due to shortage of chemical, fertilisers
and seeds in the country

$ft Iy (a<ielt): oremer wEE, <@ & faf=r vt # IR Sodt @ @ s & 2
Ry fram @t gams wwifad &1 B gl 399 Wil @t deeR 9 MW W w9 gl # smua
HEH W QR W& DI S BT B §Y DHel d1edl g, (b IR Yo & yaiddd galld 3R
R IR I A fHar o @e oF & fag dred o 7S @ € afed @e T8 i @ gl
fFaml & SR ATl RATS o1 W@ Bl WK AR AR HIAEON F T & IR ITER Holl
ST @ B S & e WAe] G UST © A fhaml @ foy Rrars 3 Bis rawen T8 g8
gl A U dalel 3R §RA § s & e € Ul Bl Dls HHI T8l © oA el
& gqg TEl BN ¥ R D! eagfg T& B A et & A TR IR S 81 TS
21 D W1 IMUSHT &F Ht Wel B, IURIR ORY HE@yul RIS 38 o ¥ @ & W g
3R $9 URITSHT I & AN HR fad1 71 81 @ HSqR, dalell, R R ARRE i
& fpaml o1 uril Ae wepar ol

# 31U HIEH A WRBR A A BN & (b fHAml & fory dored], a9 iR g &
B W S TUR Jde UaT 81 TR E, 39 Y debrdl SR wew & forg € i afed QR ww
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& fpam @ forv Ao 9T ey R S @, 9 99T 9 A 9@ | 39a 9 8l
fGars & S G9ied UG B, Id! &HdT gig B Y a1 fEAE B <ol dd ar v
T | RET WETTdH Te% 500 fharfiey g & ol ® e fondt awg 9 SR a& a1 arit am
ST B QAR TR UvImell @t &)l 9 T 6 8l Ugd <@l 21 39 fory dad gy uet & &
&1 afeth SIMYR & fHAMT o Ul BT oA Ib UG & Y Rl AT AfhT AT qP Tl
<o d& el ugal gl 98 feami ¥ Sl UE TR a7, @6, Ui iR fasiel &1 ware 2l
T D foly PR A A1 &< & 6 390 oy U a1 S o1 9918 S1Y| WRA IRGR
Heg By, [arg & d9edl & f g9 § 3R el @ie & AYfd ghfead &l I8 9Rd
WBHR B AW 2] AT ABR Hedl & 81 R IR F WK T8l el | fFam =g o
S g A 89 W ASAT SRATE IR 8, Jbad STl S &l 3R ARBR Al &I ard FHadl
2, BRa Bifd &) a1d dedl 8, ISaR do™ B 91d dedl & o Wi, I 3R fasien & Rufy
P b B SITE Wie e A1 Al BUU a9 I W 2 sAfey Iohtal Wie Bl STl
GiHfeEd ot Syl (@)
£ STTefaE! are (SARATTS): § o1u JTUh! 59 A9 & |qrey vdifiue &l gl
ST, Ygaw yae [ "eedn, I8 O 9 © 6 S W & 991 sEeR Wb g o
.(ear)
A HEEAT : § D! WA BT GH ! & SN FHAIT G 3T BT 59 AN A Hag
AT AR 8, 9 AT ey o1 S| 319 M9 20 & sy

2 9g<d AT |

... (@agmM)
SHRI BASU DEB ACHARIA (BANKURA): Madam, Speaker, the Government

should assure that fertilizer would be made available to the farmers...

(Interruptions) E

... (Interruptions)
MADAM SPEAKER: Shri Acharia, if you want to speak, you may speak only on
the matter on which you have given notice.

... (Interruptions)

I HEISAT : 37T AN 96 S8 |
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... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI V. NARAYANASAMY): Madam Speaker, the Government will take note
of what the hon. Members are saying. I will convey the sentiments of the hon.
Members to the concerned Minister.... (Interruptions)
3eTET HENGAT : MY I3 T | i Raer ey B &g W g, 3m 3¢ g |

.. (eraE)
S G : AT JATRael AfFRER Bl F=1 & A1 78, 3y S| 317 I8 YA Al AN
I8 Y P, MU S5 G Y| MY Sard JT <fifTgl oMY 98 S| HUT o 3T 96
Srsd |
SHRI V. NARAYANASAMY: Madam, we understand the concern of the hon.
Members on the situation faced by the farmers when DAP is not available. I will
bring it to the notice of the concerned Minister to see what help can be extended.
The Government will not be wanting in giving fertilizers to the farmers. It is our
foremost importance. I will convey the sentiments of the hon. Members to the hon.
Minister. ... (Interruptions)
e WEeA ¢ AN agad 3Ty, 319 qiferd |

.. (eraE)
et watean : anfl SR Sffar # S SATeT R Alel | ot I WER ®, Swei Siear e
gl

... (c@agm)
3reer WEIEdT : Il oMY TR UER o QY| R AEdT g IO Bl AT YR HeR g
QRT3 AT S5 S|

.. (cgagm)
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<. Ygae gae R @ a8f A o Sgql 81 e a1 2. (@gur) feam aga s

IR ... (STqe)

A& AESAT : AT I3 S| fHami B S < 81 W §, S &9 Fd! a8 g8
g1 nft U TR MY I3 Y| Bl 39 AT W FHiferT ordwd ft & & gl A weew A
I fear & 6 o WY W &) Gohdl 8, fhdaA™l &1 Wig &1 R fadhd 7 81, 39
T &% Iwg & a1 S| e st fav W) BiferT JceE B8 <& B

. ()
AT WEGTT : Bl Al W BIGIT 3o 2| Y Il 98 SMsd | 47 9g<d AR S 3
qiferd | 3 93 sy |
Nt gomw Rig aga (AgR): gaE @ ol & W 2 d€ d fRUE W) w1 R

B (FAEH) WM& a1 F T8l & Il gl AR BT WIS U8 ol A1y ... ([aem)

MADAM SPEAKER: The House stands adjourned to meet again at 2 p.m.

12.23 hrs.
The Lok Sabha then adjourned till F ourteeg the Clock.
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14.00 hrs.
The Lok Sabha reassembled at Fourteenth of the Clock
(Mr. Deputy Speaker in the Chair)

simet e e (fafden): Surems AeEiey, wid: ued @rad B W wT @ oy Aifew
fam T o . (@E™) A ofee wRleAl 7 9 iR SifeR A Y yeR & ford uRafia
PR fear or 3R I 99Y wel W1 o7 fb &l °me qars St Bl drel Bt Al & St
Afh I9 WY @G Fed W B M iR I% dlem & fol ergAfa 9 @ w1 AW
3T TR & P ... (gagm)
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14.01 hrs.
MATTERS UNDER RULE 377

MR. DEPUTY-SPEAKER: Now, the House will take up item no. 14, “Matters
under rule 377.” - Shrimati Santosh Chowdhary.

(i) Need to expedite completion of Tanda Railway Over Bridge in
Hoshiarpur Parliamentary Constituency, Punjab.

At daw ARl (AIRERYR):  SURE WEed, WX BRRARR  99ad &F @ el
a9 ga &= & SIS U™ A A SRAfARYR W$dh W Nerd ARSI BT Brd qgd B

gl T | 9 81 8 s SR 98l & ANl BT 98 BioAls Bl AEHAT HRAT TS @ o

(T

IuTeAE WEed ¢ R AT HA e’ St 1 R 377 & JdH aaie Repis § SR

S A e ¢ AN D TSR H JAY BRA B [ SRIYR Veld BIh Bl WERT o1 Il
g Siifeh PR 45 WBal §l T SR STl B o8 4 98 BIed & A I KT IR HA
D PINRM H A S 7d7 94 2| X HAT A AR AR © b AR B S=-a7d. Jo0r
IR B fhdh TERN BT S@d g AT Yord RISt a1 Nenforelie @ wRam &1 ey v
FHaref w|

it A vrEaS §AN (MITAQR): SIS HEIed, gdg q91 Hel 141 ... (FaUH)

MR. DEPUTY-SPEAKER: Nothing is going on record.
(Interruptions) ... ~
IUTH ARG : A §6 9| FRH 377 @ o1l A 9 B ¢
.. (o)
MR. DEPUTY-SPEAKER: Nothing should go on record.
(Interruptions) ... *
MR. DEPUTY-SPEAKER: I have already said that nothing will go on record.

(Interruptions) ... *

MR. DEPUTY-SPEAKER: Shri K.P. Dhanapalan — not present.

* Not recorded
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(ii) Need to provide Coir fibre in sufficient quantity and at reasonable
price to Coir industry in Kerala.

SHRI K.C. VENUGOPAL (ALAPPUZHA): The rising export of coir fibre from
Tamil Nadu to China has adversely affected the coir sector for the last few
months. Kerala has a major role in the manufacture of coir products and more
than half million poor people are working in this sector. Most of them belong to
BPL families and women are a major part of it. The unavailability of coir fibre
and meteoric rise of its price brings the industry to a pitiable condition. The coir
fibre export from the main markets of Tamil Nadu has increased to more than
four-folds during the current year. In this year, the export reached nearly 28,000
tonnes. Due to the scarcity of coir fibre, small scale industrialists and coir factores
of Kerala are suffering very much. Uncontrolled export leads to price hike of coir
fibre and shortage. ... (Interruptions)

14.04 hrs.

Shrimati Sushma Swaraj and some other hon’ble Members
then left the House

The lack of availability of fibre have adversely affected the large number of
people in the coir sector and unemployment and starvation are haunting the
labourers. So, the Union Government should promptly intervene in the matter to
control the export and export duty should be increased for coir fibre. Also, the
Government should give necessary instructions to the concerned States to ensure
sufficient supply of coir fibre to the labourers, which is a livelihood of more than
five lakh people, who are living in poor conditions. In order to meet the demand
of industrialists and small-scale manufacturers, the concerned Ministries of Union
Government should intervene in the matter and give directions to shape a project

with the association of Kerala Government and Coir Board.... (]nterruptions)E


skb
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(iii) “Re: Need to allocate funds under Water Resources
Consolidation Programme to revamp Tirunelveli Channel of
river Thamirabarani in Tamil Nadu. ”

SHRI S.S. RAMASUBBU (TIRUNELVELI): The river Thamirabarani, which
originates more than 2,000 metres above sea level on the Eastern slopes of
Western Ghats, flows through the Tirnelvel District of Tamil Nadu in Southern
India. It is having a number of tributaries and channels. One of the important
Channels is Tirunelveli Channel with a length of about 6 kms. ... (Interruptions) It
passes through the heart of the Tirunelveli town, providing water supply for
drinking and irrigation to 4,500 acres of agricultural land besides filling 23 Outer
Ponds of Mannur Block.

However, for the last few years, the agriculturists in these areas are facing a
lot of difficulties for getting water supply from the channel due to the obstruction
in flow of water supply due to the presence of large quantities of Amala Plants and
the damage to concrete linings.... (Interruptions) Therefore, removing of Amala
Plants, strengthening of concrete lining and banks of the channels are to be taken
up on top priority so as to facilitate easy flow of water till the tail-end areas. ...
(Interruptions)

I, therefore, request the hon. Minister to allocate necessary funds either
under Water Resources Consolidation Programme (WRCP) or any other
Centrally-sponsored programme to revamp Tirunelveli Channel of river
Thamirabarani and do the needful.... (Interruptions)

14.06 hrs.
At this stage, Dr. Rajan Sushant and some other hon’ble
Members came and stood on the floor near the Table

... (Interruptions)

MR. DEPUTY-SPEAKER: The rest of the Matters under Rule 377, for which
Members would send the slips, shall be treated as laid on the Table of the House.

... (Interruptions)
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(iv) Need to restart drilling & oil exploration in the offshore of Cochin high”*

SHRI K. P. DHANAPALAN (CHALAKUDY): The Oil and Natural Gas
Corporation Ltd started oil exploration at Cochin offshore on 2.8.2009. Naturally
the people of Kerala have a great expectation about the exploration that will not
only boost the oil production of the country but at the same time give impetus to
industrial and commercial activities in the entire state of Kerala. A news items
appeared in the news papers that the drilling activity of ONGC is going to stop in
the offshore of Cochin high. There are so many scientific studies conducted by
ONGC and other governmental organizations about the oil deposit in the Cochin
Offshore. Now the drilling has started around 70 nautical miles from the Cochin
coast. The ONGC sources earlier said that the preliminary drilling is needed
around 6.5 KMs deep in the sea and around Rs. 400 crores (approx.) would be
required for it. The area to be covered is roughly 55 sq. km and it will take 6-7
years before it could be tapped, commercially. Every year the country is spending
huge amount for the imports of oil. I would, therefore, like to request the
Government and Petroleum Ministry to restart the drilling and exploration of oil in

the Cochin high.

* Treated as laid on the Table
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(v)  Need to review the opium policy and make provisions for the welfare of
the farmers who lost their crop in 2006-07 due to bad weather conditions in
Rajasthan *

SHRI DUSHYANT SINGH (JHALAWAR):Opium policy is stated by the Union
Government once every year. Since the inception of the UPA Government there
has been no meeting of Union Government for the policy decision. During the
year 2006-07 there was mass destruction of opium crop due to severe weather
conditions and hail storm. But this year, when the policy was made, the farmers
who lost their crop in year 2006-07 were not taken care of in the policy statement.

The Government needs to help needy opium growers who’s crop was
destroyed in year 2006-07 to get the opium pattas for the following year as this
year they were deprived of the pattas.

I, therefore, urge the Union Government to take a look at it and provide

opium pattas to farmers.

(vi) Need to supply adequate power and kerosene to Bihar

<. Wien R (Faren): Agey, RER § S g 9 figa omufd & orgar TE & o & g
TE AN R BANIT T B YT W AR & AR 81 gl [I8R &1 10 S 90 @
SieR BRIRAA T BT ATILIDAT &, I8 SH 6 BUS ollex BN Ja DI AT DI S I 2
STl B WRBR AT U4 AN AqER B a1 Bl &, a8l (48R H T8 AqeIRDd w9 |
SRR

# MRT PR & W Bl HATAT A AT BT g (b [T8R BT Mawyahal & Iy
10 BIS 90 WME Tex BRIN el DI YT PX AlMD [T D A H DN T IHD
3fER BT oRET a9 Fep | § 39 3R A& & HIH I ATYD] LA ATHE HAT g

*Treated as laid on the Table
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(vii) Need to expedite the construction of Sambhal — Gajraula via Hasanpur
railway line in Uttar Pradesh*

ST, AHIGEAE T (WHA):  FBIGd, ATYH & § qiTed IR Yoq § FRel ToRIe arl
BAAYR DI UM ¥eTd SATS+ Bl AR QA =Me1 €| 3 g Bl Fd qiRg I Bl Uged
B gHT T 3R sl goic # Vord #3e™ 7 39 a7 #37ey &1 WO &l W 91 &t o, A
S XAd 18T BT B 3l dd T P T8l B U Bl 9 AR & F a1 9 W d9a aF

TR T IRIET olich IHT &5 & oIRd] RTRGT DT d8g W bl I BT TS & 2l

MUY TRIY © & 31U IHA-TTORIA a1 ATYR Ned g Sl fb T el 40

et 8, &1 BM Seg A et Y& HAM B B DY

(viii) Need to announce measures for the revival of the sagging handloom
industry in the country*

S T FREN (T : HelQd, o H ARAl B AT H SABET SHISAl © [T gId
3R BFATR 3T ASN-RIE & foly BdREl W BUSl §9d & | 7T g1 IRaR Wrs, favsr,

DR, HURTHR 0T Fadrd H didl & didl o gamm & | 377o1 I8 a9 0 Ud
I 89 & IR W g, DR AW Sl IR HUTH & GFN B AJUaed], &I & R 9
U9 o=y faxir  wvermeil gRT MM SUANT e drRigfial 0T @7 9 far oM, WReR 8K
I WISl gRI BABRET IUTGl Bl WG T BRAT | AT PR Tl qh bol H gad dal
ST RS € | U ORI 38T gAdRl o USel € AU Siiaeilell FHTE HR ol & TAT &S 3R
UH R & PIR W & | AN & BRU U H g b1 DI Al & FHER JBIRT H AR
g S 6 Ml g9 Aiedi=d AT awell TR U ol © | S9iay JAfdera STareTd

™
SUTY Teh T SITAT JATdRAD % |

R AT B AIH A D5 DR A ARG & TABRET DR IR TABRET HREFT Dl
i@ 89 @ dam & U 9l SHdl R HUF BT 97, 9 F U, IR AR IqD
IS gRI BABRET IeUal Bl Wliq AT BRI 2 Ay SABRET b HTIABROT FoIl
TIDHRET BTl (Y RUT A B ATIeID HEH IoM BT B BY | TqY TR Ud I
T BT I GER TB | WHN dusl AAl 7 A g9 F=@l BT 100 HiRrd AipRAT &

S|

*Treated as laid on the Table
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(ix) Need to construct a new bridge over river Yamuna keeping in view
heavy increase in traffic in North East Delhi Parliamentary
Constituency*

N T THTE AT (SR qd foeent): Agqy, oG ool # a9 96 W S g a9 gy

g, 91 R I BT AN S61d B & HRU HIh! GHY b AR 3a%eg 8l oIdl &, o]
aoTe | ANTRDT BI BIBI WEAMAT BT AH DBRAT TSl & | I fcedt § faydy 9w
dl HHET & H o AHET &3] B TS BTl SfETE B JAT IR Y I et Pl
AHT ¥ |l BN B BRUT A ATl dTedl DI FAT A4 & g A & AN Bl © |
A § AT G W S g &9 Y B, I AT € | fUsel wrl wea | AT A9 W SR
Ul g1 ST B AT B Sl &1 8, Afh 3/ I 39 WeY H dly dryawel T8 gdl © |
JHAT T4 WR g gY AN IR Bl T @ gY ARG B Gigen & fog a8 i
MaWH § 6 IR QA AR &5 B Aqa T T4 W fdeid gt Pl i HRarn §n |
W AR A R & 6 98 39 3R R &g Sax ol foeell & STR-qdi
HHT & B I I Tl W Yol b1 A0 BRARY S 2 IaD bad I |

* Treated as laid on the Table
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(x) Need to give approval and release funds for the drinking water project
of Government of Karnataka in Chamarajanagar district of
Karnataka*

SHRI R. DHRUVANARAYANA (CHAMRAJANAGAR): Sir, I would like to
raise a long-pending issue of providing potable water supply to more than 297
habitations in rural Chamarajanagar district of Karnataka as identified in the
proposal of the Government of Karnataka submitted to the Centre in July 2007
involving a capital outlay of Rs 103.00 crores.

Many of these habitations, with a major share of BPL and SCs/STs families
still receive much less than the normal per capita per day norm of 40 litres adopted
by the Planning Commission. The proposal also envisages improvement in water
quality to eliminate incidents of water-borne diseases among the rural poor and
vulnerable sections. Considering the zeal with which the Government is funding
rural-related programmes like NREGS, I would urge the Centre to consider this
equally critical area of provision of potable water supply to rural masses and urge
the Government to accord sanction for this long-pending proposal and release

funds from the current budgetary allocation.

* Treated as laid on the Table
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14.07 hrs.
RUBBER (AMENDMENT) BILL, 2009

MR. DEPUTY-SPEAKER: We go to the next matter. Item No. 15 — Rubber
(Amendment) Bill. The hon. Minister.

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIJYOTIRADITYA M. SCINDIA): Irise to present the Rubber
(Amendment) Bill, 2009. Natural rubber, Mr. Deputy-Speaker, Sir, plays an
important role in the industrial and economic development of the country. ...
(Interruptions) Rubber plantations provide the principal raw-materials required for
the manufacture of around 35,000 items of rubber products ranging from toy
balloons to tyres of the joint earth moving equipment.... (Interruptions)

Rubber cultivation is basically environmental friendly and it helps in the
ecological restoration of the countryside; functions as the source of the much-
needed firewood and precious timber, easing the pressure on natural forest for
wood, timber and providing vegetable oil, oil cakes and honey as by-products....
(Interruptions)

The Indian rubber plantation industry provides direct employment to over
four lakh persons and offers large opportunities of employment in allied
activities.... (Interruptions)

HEIGY, ¥ AN ¥R HATHR WA iR A & ax d g1 & 781 9rsd 2l 89 )
3R @R A I qTell ISl & A H T A1 (I8 e 9 & 9 GoR B 3R I8d o

B B PR W ©, oibd I AR G & T8l ared ol ... (@agH) [ am not yielding.....

(Interruptions)

MR. DEPUTY-SPEAKER: The House stands adjourned to meet again at 3 p.m.

14.08 hrs.

The Lok Sabha then adjourned till Fifteen
of the Clock E
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15.00 hrs.
The Lok Sabha re-assembled at Fifteen of the Clock.
Shri Francisco Cosme Sardinha in the Chair

RUBBER (AMENDMENT) BILL, 2009 — Contd.

MR. CHAIRMAN : The hon. Minister to continue.

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA M. SCINDIA): Thank you, Mr. Chairman,
Sir.

I shall start from where I ended where we were interrupted by some din in
the House when I just started to introduce the amendments to the Rubber Act,
1947. I would like to place on record one point and that is, the new generation was
sitting here in the stands and I think the new generation expects a vibrant India to
function, an India which looks after the people’s interests, specially the interests of
small plantation growers across this country. So, I would urge the Opposition to
give a patient hearing to these amendments and try and pass this Bill today.

Sir, the rubber plantation industry is one of the most important vibrant
factors of the economy in India today. The profile of our plantations in rubber has
changed considerably in the last 60 years whereas in 1947, close to about 67 per
cent of plantations comprised of large estates, today close to 90 per cent of the
area under plantation and 93 per cent of the production comprises of small share
holdings amongst 1.13 million plantation holders. The average size is only close to
about half-a-hectare which is something which we need to look at very
specifically, especially in the interest of small growers.

The world’s rubber planted area is close to about 10.33 million hectares.
India today is the fifth largest and, therefore, this is an area where India can
emerge as a core competitive player on the world stage. We produce on 6.62 lakh
hectares which is under plantation and our share of the world market is close to 6.2
per cent, only behind Thailand, Malaysia and China. In terms of production of

natural rubber, India produces close to 0.88 million tonnes which is close to 9 per
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cent of the world market share of 9.9 million tonnes across the globe. But the
important area where we need to concentrate, which is not the case with other
plantation sectors, is the area of productivity and today I am very proud, not only
proud of the Government’s interventions, but most importantly proud, of the
impetus that small growers have given this industry on the world stage.

India, Mr. Chairman, Sir, is the number one country in terms of
productivity in the world in the area of rubber. We produce close to 1,896
kilograms of rubber per hectare and we have been number one in the area of
productivity on land in terms of rubber from the year 2006. We are also the
number three consumer of natural rubber across the world. This has all been
possible because of the adoption of RRII 105 rubber clone in the early 1980s. This
is popularly known as the wonder clone and the Government has provided close to
about Rs. Five crore to the Rubber Research Institute to set up a brand new facility
in terms of infrastructure. RRII 417, RRII 422 and RRII 414 are the new clones
that have been developed by the Rubber Research Institute which have been
released in the market and these 400 series clones have shown, in a very short span
of time, a 20 per cent yield improvement over RRII 105 and have come to tapping
stage between 10 and 12 months earlier than the other clones. Therefore,
technological intervention is working in the rubber plantation sector and we need
to do more than a revolution here just as we had done years ago in the agriculture
industry. In order to meet the future demand, close to 60,000 hectares are to be
covered under the new planting in the Northeast Region during the 11" and 12"
Plan periods. For this purpose, the Government has approved the setting up of
three Regional Offices of the Rubber Board in the Northeast Region and creation
of as many as 52 additional posts.

Sir, development and control of rubber is regulated under the Rubber Act of
1947. This Act was enacted, as we are all aware, on the 181 of August, 1947. It 1s
now being amended in the light of the 159" Report of the Law Commission of
India on Repeal and Amendment of Laws Part I. Over the years, the rubber

industry has undergone immense changes. I talked about the composition of the
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rubber plantation industry changing. 1 think, in that light we need to put in a

refocus into the Act today and how we need to change it in view of these

developments.|5 = pre are a couple of proposed amendments, seven in particular,

that I would like to dwell upon before I leave it open to the House for discussion.

First of all, the definition of small growers is being changed from the
existing limit of 50 acres, which is roughly about 20 hectares, to ten hectares. This
is especially important because we want to focus the funds that are available under
the auspices of the Rubber Board, Rs.580 crore, to ensure that we target the small
growers to increase yield, to increase productivity and to bring in technology and
marketing at the front line.

Along with this, it is also proposed to establish a Rubber Development
Fund in place of the two funds that are existing to facilitate the quick and smooth
flow of money. I believe that this will also help in improve the functioning of the
Rubber Board.

An enabling provision is being made to charge an exempt cess from the
exporters. This is obviously being done in light of the Audit Objection that was in
place for charging cess from exports on natural rubber from 1961 to close to 31*
of August 2003.

In order to make the amendments grower friendly, certain provisions are
being scrapped. We must move with the times and as modernity comes in place,
we must have in place systems that will actually assist and not hold back rubber
plantation growers. Therefore, provisions, such as registration of estates under
Section 10, licensing for planting and re-planting under Section 17 and reports to
be submitted by licensees on a product on a periodic basis under Section 18 are
proposed to be scrapped. This, I believe, will firmly ease the burden on the
rubber growers.

The Rubber Board is also being empowered to implement the standards for
quality marking, labelling and packing for the produce or processed in or imported
or exported from India. This, I believe, will give better recognition to the

domestically produced rubber in the international market. The domestic
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consumers will also be able to get good quality rubber from foreign markets
through quality checks.

Here, let me emphasise that we will make sure that the process is
facilitatory in nature, not bureaucratic, not troubling to the small grower and that is
our commitment as Government of India to the small growers of the country and
to the Members present here in the House.

Currently cess is being collected from the manufacturers at Rs.1.50 per
kilo. This also involves a laborious process of filing of returns, assessment of cess
by the Board and demand and collection of cess from the assessee. Therefore, to
change this paradigm, we are putting in place an amendment which is proposed to
provide for self-assessment and remittance of cess by the assessee. I think, with
modern systems coming into place, the concept of actual trust is something that we
must put forward from the side of the Government. You must have trust to
disclose and on the basis of that make judgement.

The cess being a specific duty, the assessee will not have any difficulty in
determining himself the cess due and remitting the same. This will definitely
simplify the procedure and I believe that the hon. Finance Minister will also take
my side on that position.

There is also a petty penalty of close to a thousand rupees being put in
place today as it stands on the violation of the rubber cess, which is rampant. In
order to make it more stringent, the amount is proposed to be increased to close to
Rs.5,000, along with a proviso to compound offences punishable under this Act
which has been included to avoid the cumbersome process of litigation and legal
process.

It is also proposed to broad base the Rubber Board. Today, we have close
to about 26 members on the Rubber Board. Close to about ten members are from
the Central Government, eight from Kerala, two from Tamil Nadu, three Members
of Parliament and two ex-offico members. We are planning and intending to

include one representative from the Commerce Ministry and one representative
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from the Department of Agriculture to ensure that Government functioning along
with the programmes and implementation is put in place.

The amendments that have been proposed by the hon. Members essentially

to provide welfare measures for small growers and workers and tapers are existing
provisions of the Act and read with Sections 9 (2)(b) and 8(2)(f) of the Act. It will
take care of such schemes which are being implemented by the Rubber Board.
The provision of fixing any particular price, for example, Rs.130 a kilo, sometimes
may create difficulties of the Act as a broader provision for fixing minimum and
maximum price. Our growers are getting better prices in the domestic market.
The Government is continuously monitoring the price of rubber domestically and
internationally. The Government also monitors the domestic availability of this
very important raw material.Elong with that, the provision of implementation of
quality standards by the Rubber Board has been proposed to improve the quality
of the domestic as well as imported rubber. The Rubber Board is taking various
efforts to improve the quality of rubber production throughout the country.
Quality begets price. Therefore, omitting the dealer from this section would defeat
the purpose of bringing this amendment as a sizeable quantity of rubber would be
left out of the ambit of this Act. However, to ensure accountability and avoid any
arbitrariness, the Government has already built up a safety clause that such
inspections can be carried out only after getting approval of the Chairman of the
Rubber Board.

Mr. Chairman, Sir, with these words, I commend the Bill to the House.

MR. CHAIRMAN: Motion moved:

“That the Bill further to amend the Rubber Act, 1947, be
taken into consideration.”
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SHRI ANTO ANTONY (PATHANAMATHITTA): Mr. Chairman, Sir, I strongly
welcome the Government’s noble initiative to amend the Rubber Act, 1947. It
shows the commitment of the Government to a sector that has shown a
productivity increase of 465 per cent in the last 50 years.

Sir, I represent a State where 90 per cent of rubber in India is produced.
Ninety per cent of the rubber growers belong to the category of small farmers.
According to the Rubber Board statistics, there are only 283 large scale farmers
but there exists more than 10 lakh small scale farmers. But the large scale
farmers, whose number is mere 283, get three representatives in the Board of
Directors whereas more than 10 lakh small scale farmers get a meagre three
representatives. This makes decisions of the Rubber Board getting greatly

influenced by the tycoons in the sector.E

Hence, Representation of small growers in the Board of Directors should be
increased from the present three to six.

Sir, there exist 2400 rubber producers' societies that make significant
contributions to the 3.5 lakh rubber growers. There 1s a National
Federation too known as NFRPS. These societies are constituted as per the
guidelines of the Rubber Board. All the benefits of the Rubber Board are
distributed through these RPSS. Why can they not be given representation?

It is a universal norm to give representation to the employees in the
management. But Rubber Board still remains an exception. It is quite natural for
the Board to give representation to its own employees. At least, one representative
should represent them.

Sir, the P.P Prabhu Commission was appointed by the Central Government
in 2001. It recommended reducing the representation of officials in the Board and
give more representation to farmers. But the proposed Amendment seeks to

increase their representation by another three, leaving farmers' woes unheard.
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I am so sorry to inform the House that the Prabhu Commission’s'
recommendations still remain unimplemented.

Sir, an RPS from my home village, Idamaruk has fought a long battle to
protect the interest of our farmers and the hon. Supreme Court in the Idamaruk
case, 2001 has made it mandatory for the Government to fix a Minimum
Support Price. Accordingly the Government fixed the Minimum Support Price
for rubber. But I am afraid that the insertion of four words ‘if it deems necessary’
in Section 13 would amount to a dilution of judicial verdict.

I represent a Constituency whose economy revolves round rubber. But
during the last four years, diseases like chikungunya, viral fever and other
infectious diseases have destroyed the modest family budgets of plantation
workers, especially working in small and marginal holdings in this area. The
Annual Report of Rubber Board attributes the fall in 2007 production to the spread
of viral fever in major producing areas of Kerala during monsoon season. The
fever caused an acute shortage of tappers. Hence, I would request the Government
to instruct Rubber Board to modify the existing schemes and to create all health
insurance schemes for labourers and their families and crop insurance schemes for
farmers. The Government should take necessary steps to assist the Board for
meeting this expenditure.

History has shown us that between 1998 and 2003, price of rubber
fluctuated between Rs. 18 and Rs. 26 forcing several farmers to the brink of
suicide. So, there 1s a need to create the Price Stabilization Fund, which will act as
a cushion against such price volatility. Therefore, the Government should create a
Price Stabilization Fund that provides assistance to farmers who suffer losses due
to natural calamities and price fall.

High volatility in price should be prevented by banning Futures Trading.

Speculators are greatly responsible for making the price very, very volatile.
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Hence, transaction without physical transfer of the goods should be banned. Price
fluctuation could also be curbed by creating a healthy supply-demand situation, a
good buffer stock of rubber, utilising the States and Central warehouses, rubber
producer societies’ godowns, etc.

Sir, I welcome the proposed Amendment, which seeks to redefine 'small
grower' as an owner whose estate does not exceed 10 hectares in area. It is quite
natural for them to be eligible for the benefits announced under the Central
schemes. But Rubber Board's arbitrary redefinition of the term 'small grower' has
scuttled the very purpose of the Government's noble cause. Most of the schemes of
the Rubber Board are now focused on rubber plantations of small growers who
own up to five hectares in this area. For example, the Rubber Plantation
Development Scheme (Phase VI); Rules for New Planting and Replanting
Components 2007-08 up to 2011-2012 issued by the Rubber Board defines holding
under Rule II (2) as ‘an area of land not exceeding five hectares planted with rubber
owned by a person or jointly by a group of persons and includes areas proposed for new

planting under the scheme. ’E

These differences in definition of ‘small grower’ by the Central
Government and the Rubber Board should be stopped. The Government should be
categorical in defining the small grower. No further dilution by any other agency
is permitted.

In Clause 9, substitution of new Section for Section 17 vests arbitrary
powers to the Board officials. This clause gives arbitrary powers to the Rubber
Board officials to inspect the rubber sold or purchased by a dealer. The inclusion
of “dealer” in new Section 17(2) should be omitted. I hope the hon. Minister will
favourably consider and accept this suggestion. It should be noted that 30 per cent
of the rubber produced in India, especially in Kerala, falls below the RSS 5 grade
standard, which, according to the Rubber Board, is of inferior quality. But it
should also be emphasized that such poor quality rubber is normally produced by

small rubber growers who do not have proper storage or processing facility.
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Giving powers to the officials to make dealers answerable for storing poor quality
rubber will force the dealers to reject the rubber brought by small growers. The
Board should give adequate training and awareness among small and marginal
farmers for maintaining quality.

I suggest amendment in Clause 7 (b). The amendment is expected to be
passed today, that is, 24 November, 2009. The Clause reads, “..that the Central
Government may specify zero paisa per kilogram as the rate of duty of excise on
natural rubber produced in India and procured for export by the exporters of
natural rubber for the period from the 1% April, 1961 to the 31* August, 2003.”

Instead, the timeframe should be extended to today, the 24 November,
2009. Rubber processing and manufacturing industries, nurseries, training schools
for tappers, etc., should be started in the co-operative sector too with the support
of the Rubber Board.

I welcome the Government’s decision to restrict imports of artificial rubber
and allied products. I also appreciate the new drive of our enthusiastic Minister of
Commerce to encourage exports. Recently, the hon. Minister of Commerce and
Industry stated that India will export 50,000 tonnes of rubber. It is an excellent
proposition. But how can we achieve it? Is there any action plan?

All the negative factors preventing this are in force. For example,
international rubber price is fluctuating between Rs.8 and Rs.9 per kilogram less
than the Indian price. In April-July, 2009, export was 880 metric tonnes but the
import was 75,000 metric tonnes. This is alarming and this will go against the
interest of small growers. This would lead to slash in domestic price in the near
future. It needs great efforts to correct this gross mismatch between exports and
imports.

Urgent steps should be taken to address adverse balance of trade. It is
equally important to export value-added rubber instead of natural rubber.

Both India and China are emerging as the production centres of the world.
India is having a comparative advantage with its sound and stable democratic

backing, that is, technically superior labour force and one kilogram per capita
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consumption in rubber. Still it is lagging behind China. Why? India exports natural
rubber whereas China focuses on rubber products.

Why is India far behind in industry-friendly research of applied type,
especially in the non-tyre rubber products? Why Rubber Board could not
contribute to the needs of the time, despite crores of rupees being allocated
annually for research purposes? Now, India experiences a negative growth rate in
non-tyre rubber product manufacturing sector. I would like to know the steps
taken by the Government to improve the situation. Instead of exporting rubber, it
could be value-added in our nation itself and these products could be exported, as
China does.

China is emerging as a key player in this area and India may lose the edge
to become a global leader in future.

The Government should launch a new scheme to promote rubber re-
plantation.... (Interruptions) At present, rubber growers are not interested in
rubber re-plantation. It would get good price. It will take seven years for a rubber
plant to mature and to provide yield.E

During his tenure a rubber grower will not get any income, but he has to
bear expenses of his cultivation. This is the reason behind his reluctance to replant
rubber. But timely replantation is essential to ensure steady production of rubber.
Therefore, the Government has to introduce subsidy in a proper scheme to assist
farmers to promote rubber replantation.

I will have to express my deep appreciation for the Hon. Minister Shri
Anand Sharma and Hon. Minister Shri Jyotiraditya Scindia whose exceptional
leadership quality, wisdom and capability will take the sector to sky high limits. I
strongly believe that the proper implementation of the Bill will make India a
global player in the world. On behalf of the rubber farmers of Kerala, may I take

this opportunity to express our best wishes for this noble mission?
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SHRI P. KARUNAKARAN (KASARGOD): Mr. Chairman, Sir, I agree with the
views expressed by the hon. Minister that there should be some amendments in
this Act. It is true that this Act had come into force 62 years back. In the long
duration of this period, a large number of changes have taken place. The volume
of export and import has increased; the size of the farms have changed. Earlier
there were big estates; but in Kerala, as stated by the hon. Member, a large number
of land-owners are small farmers. In each and every house, especially in some
districts, we see some of the rubber trees. They are not the big farmers. Of course,
they are small farmers.

When we think about the changes that have taken place in the duration of
these 62 years, I think there should be some intensive study by the Ministry. There
is no time-consuming aspect as stated by the hon. Member. This Bill can be
referred to the Standing Committee. The Standing Committee can take into
account the changes that were taken place. Earlier, rubber was concentrated only
in one or two States. Now it is there in Kerala, Karnataka, Tamil Nadu, West
Bengal and Tripura and in many other States. This industry is growing fast. That
issue has to be realised. I suggest that it is better that we refer the Bill to the
Standing Committee. Within no time, in this Session itself, we can discuss the Bill
in detail and that would be better to strengthen the Bill.

When we go to some of the suggestions regarding the Bill, the first thing is
that 1 place before the hon. Minister the recommendations of the Prabhu
Commission. | think it was in 2001 that the Prabhu Commission was appointed.
The Commission’s report was submitted and I think the Government has accepted
that report. According to the recommendations of that Commission, the main
recommendation is that each and every Board is too big and the size has to be
reduced. The Commission also recommended that the number of Government
nominees can be reduced. Not only that, but on the practice of sending observers
to each Committee, it is also at the expense of the concerned Board; that also

should not be the case. These were the main recommendations.
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The Committee has especially come to these conclusions after studying the
functions of the Rubber Board. The Rubber Board in Kerala has made some very
remarkable changes. It is because of its independent work. All the stakeholders
were given due participation be it the Government stakeholders, the traders,
farmers, MPs and also the other workers. Now the Government has made the
recommendation that three more Members have to be included and these three
Members are the Government nominees. With regard to the rubber industry the
large number of the farmers, 90 per cent of the farmers in Kerala are small
farmers. The Government says that ‘we are democratically functioning; the Bill is
with a democratic spirit’ but at the same time the Government is inducting
bureaucrats or the Government officers not taking any person from the workers’
side or from the farmers’ side or from others. I strongly oppose the decision or the
suggestion of the Government to take only the Government nominees. If you want
to take three more persons you have to give due importance to the farmers also.

Another issue is on the quality control by the Government. When we speak
about quality control, I fully agree. But, at the same time, you may see that a large
number of farmers are small farmers. If the hon. Minister comes to Kerala he can
see that each farmer daily goes with a rubber sheet to the traders. They do not
know the other issues and the other things. E

Hon. Minister, Prof. Thomas and hon. Member, Shri Chacko know of it
because they come from the State of Kerala. Of course, quality control is required
with regard to export and import, but at the same time, when we talk about this
quality control aspect, the small farmers may be cheated and that would be used
by the traders. But that also has to be taken very seriously. I do not object to it, but
at the same time, if the Bill is referred to the Standing Committee, we can have a
better discussion with regard to this aspect.

The issue of collection of cess is also the most important issue, but at the
same time, we have to see whether the cess collected by the Government or the

Rubber Board would be used for the welfare of the workers or for many other
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things. So, the collection of cess is also important, but at the same time, we will
have to see who will be benefited.

In Kerala, there are a large number of small farmers, as stated by the other
hon. Member from the State. The economy of Kerala, to a large extent, depends
upon cash crop. The main crop is rubber. The only cash crop which is not affected
by price fluctuation is rubber, but we cannot say whether its price will come down.
So, there should be an assurance by the Government or some mechanism by the
Government to have price fixation. There should be some price support to the
rubber industry.

The Government should also take some welfare measures for the workers
in those areas, as stated by the hon. Members, like new schools, hospitals etc. I
know well with regard to the workers engaged in rubber industry that after ten or
twelve years, they would become the victim of some special diseases. So, there
should be some special hospitals for their treatment in those areas because the
Government has decided to collect the cess.

While I am admitting or agreeing to some of the clauses made by the
Government, I think, it is better to strengthen the Bill by sending it to the Standing
Committee. Also, we can reduce the size of holding by small farmers, especially in
the new situation. The bigger estates have gone; only small estates are there. Now,
not only the small estates are there, each farmer is doing rubber cultivation with
small pieces of land. This has become a special feature of the rubber industry and
that really contributes to the 90 per cent of the total production of the rubber.

Considering all these aspects, I think, this Bill can be strengthened and that
would be better for the credibility of the Minister and also the Ministry to have
such an intensive discussion.

With these suggestions, I conclude.
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SHRI B. MAHTAB (CUTTACK): Mr. Chairman, I am reminded of the day this
Bill was listed for discussion during the last Session, but subsequently it was sent
back and not discussed because the Minister was not present. Today, of course,
the Minister of State for Commerce and Industry is with us and he has piloted this
Bill.

As has been said, India is the fourth largest producer of natural rubber with
a share of 8.9 per cent in world’s production in 2008. Despite not having the best
regions geographically favourable for growing natural rubber, yet our country
continues to record the highest productivity among major natural rubber producing
countries. Our country is also the fourth largest consumer of natural rubber with a
share of 9.2 per cent in world consumption, but the basic consumption is done by
the auto-type sector which has accounted for 57.5 per cent of natural rubber
consumption. We also export natural rubber though the quantity is less. I fail to
understand this. I would like to get an answer from the Minister, if he can educate
me, to understand why at all we export it when we have a demand here in the
country.

My next point is about the definition of the small farmer or cultivator as it
is called. You have mentioned about 50 hectares of land and that has been there. |
think, it is too small for a crop or plantation programme. In the definition it needs
to be enhanced. The Minister can consider it. This amendment seeks to delete
provisions and substitute some of the existing provisions in the Rubber Act.E

Over the years, the industry has undergone immense changes. There is no
doubt that omissions of these Sections will remove cumbersome restrictions. The
Rubber Board, which was at one point of time only giving suggestions and advice,
has submitted several proposals under the Eleventh Five-Year Plan for improving
productivity and quality of natural rubber in the traditional and non-traditional
rubber growing regions. I would come to the non-traditional rubber-growing
regions later on. Firstly, I would like to say that the Government has approved six
schemes with a total outlay of Rs. 611.40 crore, which is being implemented by

the Rubber Board during the Eleventh Five-Year Plan.
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This Bill aims at creating a Rubber Development Fund, which is supposed
to meet the expenses of rehabilitation of small growers. We are told, through the
Bill, that a self-assessment procedure would be introduced to replace the existing
assessment and collection of cess, which is time consuming and cumbersome. I
welcome the provisions for enhancement of penalty for violation of the Act, and
compounding of offences to check illegal transaction and evasion of rubber cess.

India overtook Japan in total natural rubber consumption, and it has
emerged as the third largest consumer after China and the United States. I would
like to draw the attention of the Minister and the Government regarding the
problems the farmers are facing who are cultivating rubber. The rubber plantations
are exposed to perils like fire, lightening, forest fire, bush fire, flood, storm,
cyclone, land-slide, rock-slide, drought, etc.

Mr. Chairman, the peculiarity of rubber plantation is -- Mr. Karunakaran
can help me out -- that if a few trees in a holding are damaged or they perish, then
that particular patch of land cannot be used until the time all the trees are cut and
the area is re-planted. The rubber plantation insurance should be made in an
effective manner, and the cultivators be protected from any type of risks. The
system that we have today is not that helpful for the plantation growers of rubber.
Therefore, my suggestion would be to take up measures to increase natural rubber
production in the country through extension of cultivation-productive
enhancement schemes.

A subsidy of Rs. 30,000 per hectare is being provided in non-traditional
regions, but it is very much insufficient and it should be increased. For instance,
this subsidy includes planting subsidy, planting material grants, transportation
grants, quality planting natural material generation and distribution, assistance for
irrigation, boundary protection, and soil conservation. There are so many of them,
and only Rs. 30,000 is being provided as subsidy to the cultivator.

Orissa comes under non-traditional region. The rubber planted area of
natural rubber in Orissa in 2007-2008 was only 528 hectares, and production of

natural rubber was only 114 tonnes. There is ample scope to increase it, but a



24.11.2009 88

matter of concern here is that productivity of rubber in Orissa is lower than the
national productivity. I would suggest that the Government should provide more
inputs and subsidy for the non-traditional regions to increase the cultivable area of
rubber.E

Today, productivity stands at 1.4 tonnes per hectare which is nearly 30 per
cent lower than that of the top producer, Thailand, which has 1.8 tonnes. Malaysia
is introducing plants cloned for higher yields and expects output to rise by 50 per
cent, to as high as 1.5 million tonnes, by 2020.

Lastly, I would mention about local demand and export possibility. Today,
the benchmark grade RSS-4 was at Rs. 106 per kilogram in mid-October, while
the international price which has increased sharply to Rs. 112 a kilogram. This
gap, being the in-charge of Commerce and Industry, I think, the Minister will
understand, will enhance exports from India and thereby create problem for
indigenous rubber-based industries.

I, therefore, suggest first to protect the interests of small cultivators; second,
to provide more inputs and subsidy to rubber cultivators, and third, the
Government should have a long-term plan to meet not only our domestic demand

in full, but also create a greater role in the world market.
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SHRI JOSE K. MANI (KOTTAYAM): Hon. Chairman, Sir, we believe that the
Amendment to the Rubber Act has been brought in for securing the interests of the
small farmers. If it be the case, then it should be ensured that the small farmers are
benefited by the process.

I would like to say that sub-clause (1) of clause 17 states that an officer
authorized by the Chairman can inspect at any reasonable time the rubber sold or
purchased by a dealer for ensuring the standard or quality. We are not against
improving the quality of rubber. We should improve the quality of rubber. But the
fact is that out of the total production of rubber in the country, as was already
mentioned in the House, about 92 per cent is manufactured or produced by the
small farmers. Out of the total production of rubber, 30 per cent of rubber is
ungraded, it is called rubber lots, or it is RSS-5 or below that; it is not approved or
recognized by the Rubber Board. This happens because as you know, there are ten
lakh small farmers who hold a land of about two hectares or below, and these
farmers do not have any facility to process rubber, or they do not have any facility
for storage or they do not have the know-how. They also do not have the financial
assistance or the strength to have the processing unit.

The fear of inspection by the officer and also the fear of punishment,
imprisonment, and penalty will discourage a dealer not to collect 30 per cent of
production which is of lower quality. If the dealer is reluctant to take the lower
quality product which is produced by the small farmer, then the small farmer will
be left in lurch or there will be no takers at all.

My suggestion is that the farmers should be assisted financially and
technically to improve the quality by providing them a processing unit. I would
request the Minister to delete this particular clause.

Another point which I would like to bring to the notice of the hon. Minister
is that the Amendment proposes to induct three more Government representatives
in the Rubber Board. According to the rubber statistics which were already
mentioned in the House, there are about 283 big farmers, and there are three

representatives of the big farmers in the Board. There are about 10,00,500 small
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farmers, but they only have three representatives in the Board. Now, with the
introduction of three more Government representatives in the Rubber Board, the
representation of small farmers will definitely get diluted. suggestion is that
the number of representatives of small farmers should be increased instead of the
number of Government representatives.

Subsidy given for replanting is about Rs.19,000 per hectare. As you know,
once replanting takes place it results in years of holiday and the farmers are left
with no income during that period. Because the cost of replanting has in general
gone up, farmers are postponing their replanting. So, my suggestion is that the
subsidy should be increased from Rs.19,000 per hectare to Rs.30,000 per hectare
to meet the increased cost of production.

The amendment proposed to be made to Section 13 of the Rubber Act is
unnecessary and it should be withdrawn. It was originally mandatory for the
Government to fix a minimum floor price. But the amendment intends to make it
discretionary for the Government by using the words, ‘if it deems necessary’. This
discretion is given to the Government to fix a minimum floor price or not to take it
up at all. I, therefore, submit that in the larger interest of lakhs of rubber
cultivators in the country, this amendment has to be withdrawn or may be referred
to the Select Committee for study by experts.

In my humble opinion there are some objectionable clauses in the proposed
Bill which are detrimental to the interest of small farmers. In Rajya Sabha the Bill
has been referred to the Select Committee. In my opinion, we should also refer this
Bill to the Select Committee for further study. I hope the Government would agree

to it.
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SHRI PRABODH PANDA (MIDNAPORE): Hon. Chairman, Sir, I broadly
support this Rubber (Amendment) Bill, but I think it would have been better if it
had been forwarded to the Standing Committee for further study as there are some
shortcomings in the Bill. Rubber is one of the important cash crops cultivated in
our country, mainly Kerala and the North Eastern States. Rubber plantations are
exposed to the perils of nature like fire, lightning, forest fire, floods, storm,
tempest, inundation, landslide, rockslide, earthquake, etc. So, the rubber-growers
are facing acute problems and it should not be taken casually. The peculiarity of
rubber plantation is that if a few trees in a holding are damaged, that particular
patch of land cannot be used till the time all these trees are replaced.

With regard to the Bill, I would say that a Bill envisaging the exemption of
over Rs.16.68 crore shows the natural rubber produced and procured in the
country for export and providing relief to both producer and exports. What is the
import and export position of our country? During April-October this year, it is
observed that exports were 2639 tonnes whereas imports were 1,26, 472 tonnes.
So, exports were much less than the imports and we are still dependent mainly on
exports. Why is it so? This is because the domestic prices were ruling over the
international prices. So, the Government should ponder over this point.

It is already observed that the majority of tyres imported are from China.E
16.00 hrs.

It is observed that 4.68 lakh trucks and buses and 14.11 lakh car tyres are
already imported. In this Bill itself, it is stated about the small growers. What is
the definition of ‘small growers’? It should be clarified. Definition of ‘small
growers’ is to be amended. Small growers would be the owner whose estate does
not exceed 10 hectares. At least this should be there as against the exist limit of 50
hectares.

With regard to "public interest’ it is stated that the Central Government will
think over to provide more concession in the case of "public interest’” What is the
definition of "public interest’? Another point has been mentioned by several hon.

Member and it is about the Rubber Board. There is a little scope for the induction
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of the representative of farmers in the Rubber Board. In such a scenario, how can
one say that it is democratic? It would be nothing but a mechanism of
bureaucracy.

All these shortcomings are there in the Bill. Hence, I propose that it would
be better to send it to the Standing Committee on Labour or Commerce so that
they would go through the Bill and make suggestions and they would fill up the
lacunae.

With these words, I broadly support this Bill.
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MR. CHAIRMAN : Please address the Chair. Members should not discuss among

themselves. If they are willing, I can allow them to speak.

... (Tagm)
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"SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT) : Hon. Chairman
Sir, I take the floor to support the Rubber (Amendment) Bill, 2009. The Bill
should have been sent to the Standing Committee first to do away with the
irregularities which are there in this Bill. I support the Bill but I would like to
move certain amendments here.

First, the phrase ‘marginal cultivaters’ should be added in the Bill along
with the phrases ‘big cultivaters’ and small cultivaters’. The marginal growers,
who have 2 acres or 3 acres of land, what facilities do they get? In Kerala, there
are 11 lakh small and marginal cultivaters and only 283 big rubber growers who
enjoy all the privileges. The Rubber Board is the nodal agency which provides
facilities to the big players. Since, the number of small growers are limited, the
proposed amendments should cater to their needs.

Secondly, rubber is grown not only in Kerala, Tripura, Orissa, Mysore but
also in parts of Northern India. Then why only Kerala is going to represent?
Three representatives are chosen from Kerala. Democratically this is not proper.
The smaller growers should also be given a chance to represent themselves.
Eastern India like Assam, Tripura Orissa must have their representatives to voice
their grievances. This is my opinion. Thirdly, while tapping natural rubber, the
labourers are often affected by Chikungunia, fever or Snake bite. There are
various medical facilities for the workers of the tea gardens. Similar medical
benefits should be provided to the rubber plantation workers also.

Financial assistance should be extended to them as in the case of tea estate
labourers. These provisions need to be included in the Bill.

The allocation of cess or tax should be earmarked properly for the big,
small and marginal rubber planters. In what manner the money can be used for
development purpose need to be chalked out. Infact, the standing committee could
have easily identified these small loopholes. This Bill has been introduced after
62 years but nevertheless, it is a welcome step and is acceptable too, because, the

figures of 2009 show that India is the third largest producer of rubber in the world.

*  English translation of the speech originally delivered in Bengali.
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It exports as well as imports rubber. Thus we need to focus more on rubber
plantation. More and more subsidy should be given to the small growers.

I can cite a small example here. If the crops of rich cultivaters perish, they
get Rs.19,000 as compensation. But the small planters are not getting that much
compensation. So all the privileges are grabbed by the bigger players while more
than 11 lakh small planters suffer a lot. They survive on rubber cultivation only.
Thus, they contribute about 35% of the total rubber production of this country.
But the quality of the rubber is not up to the mark. In Kerala, the labourers get
more wages but in other parts of the country they cannot compete with the big
planters. They are always facing problems of less wages and more diseases as a
result of which quality production suffers. The Government has to come forward
with more subsidy and regulate the market along with proper credit facilities.

Section 17 sub section II should be immediately omitted from the Bill as it
may thwart the developmental prospects of rubber estates. Thus, I repeat that the
Bill should have been scrutinized by the Standing Committee. Moreover, use of
imported synthetic rubber is harming our indigenous factories which are incurring
heavy losses. We need to take care of this aspect. Environmental pollution is also
on the rise due to the use of synthetic rubber. We all know about the ill-effects of
pollution. So there should be a provision for pollution control also in this Bill.

With these words and with the hope that in future the Bills will not be

allowed to bypass the scrutiny of the Standing Committee, I conclude my speech.
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SHRI P.T. THOMAS (IDUKKI): Mr. Chairman, Sir, I would like to congratulate
the hon. Minister Shri Jyotiraditya Scindia for introducing this Bill in this august
House.

Sir, Kerala is producing more than 90 per cent of the total rubber
production of our country and 93 per cent of the planted area in our country is
cultivated by small plantation growers. Rubber is the backbone of Kerala’s
economy. Rubber is part and parcel of Keralites’ day-to-day life.

I would like to raise only two or three important issues here. I would like to
say that clause 17 (1) of this Bill is not protecting the interests of rubber growers,
especially the small growers of Kerala. It will create some bad apprehensions to
small farmers. In this clause, it is mentioned that an officer authorized by the
Chairman may, at any reasonable time, insect rubber purchased or sold by the
dealer for the purpose of ensuring compliance of the standards. We welcome any
measure introduced to ensure the quality of rubber products. But why is this
provision included in the Bill? I would like to point out that it will be misused by
interested parties and it will affect small farmers because whenever a small farmer
brings 100 kilograms of rubber to the dealer, immediately the dealer will say that
this is not up to the mark.E

Then, he can control the price also. I am requesting the Government to
reconsider Clause 17 (1) of the Bill.

Secondly, this Amendment Bill proposes to induct three more Government
representatives. It is an injustice because three members are representing 283 big
farmers now in the Board whereas only three members are representing more than
10 lakh small scale farmers. 1 am requesting the Government to increase the
number of representatives of the small scale farmers from three to six in the
Rubber Board. Otherwise, it will be a grave injustice to the small scale farmers.

Sir, I would like to mention one more point that an amendment proposed in
Section 13 of the Rubber Act will also not help the interest of the farmers.

Originally, it was mandatory for the Government to fix a minimum fair price. Due
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to this amendment, it is discretionary by the Government now. It will not help the
farmers. I am requesting the Government to reconsider all these things.

Further I would like to mention two or three small points. There was a
famous slogan ‘No taxation without representation’. There are 2,000 Rubber
Producing Societies in Kerala. It is a cooperative movement. There is no
representative from them in the Rubber Board. Not only that but they are not even
considering it. Tens and thousands of labourers are working in the rubber
cultivation but there is no representative from them in the Rubber Board. I am
requesting the Government to consider having one representative from the Rubber
Producing Societies and one representative from the side of labourers.

There is no insurance coverage to the farmers now. Whenever some natural
calamity occurs, the rubber cultivators are suffering very much. So, I am
requesting the Government to give adequate insurance coverage to the rubber
cultivators, small scale farmers and also the labourers. I am also requesting the
Government to increase the educational facilities and also to provide scholarships
to the children of the labourers, rubber cultivators and farmers.

Sir, I would like to conclude my speech by congratulating the hon.
Ministers — Shri Anand Sharma ji, and Shri Jyotiraditya M. Scindia. At the time
of the discussion on the ASEAN agreement, it was because of the sincere effort of
our hon. Ministers rubber was included in the ‘Negative List’. E

Suppose, it was not included in the Negative List, then it would have badly
affected the economy of our country, especially the economy of our State Kerala.
But the right decision has been taken by the hon. Minister not to import rubber
from the ASEAN countries.

But Sir, some people were not prepared to admit this fact. They are
making baseless propagandas. Without knowing the fact they are on warpath like
forming human chains in our State... (Interruptions) Whenever the Government is

introducing any new idea, our Left friends are opposing it.
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On this aspect, | would like to congratulate the hon. Minister for giving the
right direction in the ASEAN Agreement, which will certainly help the farmers
of Kerala, especially the rubber planters.

Finally, I would request the hon. Minister to consider my proposals. I am

wholeheartedly supporting this Amendment Bill.
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SHRI P.C. CHACKO (THRISSUR): Hon. Chairperson, I stand here to support the
Bill moved by Shri Jyotiraditya M. Scindia, which is an Amendment to the Act
passed by this Parliament in 1947. So, after 62 years, for the first time a
discussion is coming before this House on this Act. This is an opportunity for us
to introspect and also discuss on the issues faced by the small rubber growers and
the rubber industry as a whole.

Sir, I would like to congratulate the hon. Minister in continuation of what
my friend Mr. Thomas has said because recently India has entered into an
Agreement with the ASEAN countries and probably, one product that could have
been imported to India is rubber; and the Agreement is with Indonesia and
Malaysia, who are all large producers of natural rubber.

It is the longsighted vision of the Ministry of Commerce, especially of our
young Minister that this item of rubber is in the Negative List in the ASEAN
Agreement. My friend Mr. Thomas said that some of our Left friends are taking
up agitations and criticizing the Government for the ASEAN Agreement. [ wish
they, including Mr. Karunakaran, who spoke a while ago, congratulate our young
Minister and the Government for including this particular item of rubber in the
Negative List.

Sir, when we are entering into an Agreement with countries, what they are
producing is likely to be imported to our country. But what is the position today?
India’s production of natural rubber and India’s requirement of natural rubber are
almost equal. May be, the production is a little less. So, in this kind of a scenario,
under any circumstances, if rubber is to imported to India, that would badly affect
the entire production of rubber in this country. Today, our farmers are getting
good price but for that, nobody can come to the conclusion that it would always be
like this.

Sir, I am also a small rubber grower. There were times when the rubber
growers were chopping up, cutting up their trees; they were not at all interested in

doing the re-plantation as the rubber plantations were on the verge of destruction,
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because its price was unremunerative. There would always be a powerful tyre
lobby always trying to reduce the price of rubber.

Here, after 62 years, we are discussing and making some amendments in
the Bill. 1 would request the hon. Minister that is it not the appropriate time to
think that there has to be a Price Stabilization Fund. Even if a small quantity of
rubber is coming to India, more than altering the demand and supply position, then
the whole quantity, which we have produced will suffer. There are frequent ups
and downs in the rubber market. E
E The fact is that they are getting good price now. You know, there were
times when the rubber growers were faced with very low unremunerative prices
also. In that kind of a situation, the safeguards were taken by the Government of
India for including this item in the Negative List and thereby protecting the
farmers. Even the worst critic of the ASEAN Agreement should be thankful and
grateful to the Government that this Government has taken the bold decision. This
is no mean achievement because many people were saying that there is no
Negative List, rubber is not there like that. This may be good for many people to
fuel their propaganda and their agitational approach but the fact remains that we
negotiated so stringently with our other friends in the ASEAN countries that we
could include this in the Negative List.

Regarding this achievement by the Government, I would like to
congratulate it on behalf of the rubber growers because we are grateful to them
that this is now in the Negative List.

Some amendments in this Bill are really necessary and are not at all
controversial. They are not with two opinions. My friend, Mr. Yadav ji was saying
that this has not come before the Standing Committee. So, this should not be
discussed in this House and it should go to the Standing Committee again. I think
we are getting enough time here. Normally, it is very difficult for him to conclude
his speech but today he had exhausted much earlier. That means, we are getting
enough time here. Every Member or every Party is getting enough time to discuss

this. So, there is no need for referring this to the Standing Committee.
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We are referring to the Standing Committee any Bill or any legislation
when we are not getting enough time to discuss in this House. We have got
enough time to discuss this Bill. I think there is unanimity in this House among all
the Parties that the discussion on this Bill has taken place in the full sense and we
can definitely pass this Bill with the consent of everybody.

Here, some amendments are made in this Bill. One thing is that 50 hectares
of holding, which was the ceiling for the small growers, is reduced to 25 hectares.
But Shri Raghuvansh Prasad ji has misunderstood it that we are not caring for the
small farmers. The level of ceiling from 50 is reduced to 25. Even then, he thinks
that this is against the small farmers. No, it is not 25. It is from one cent to 25
acres. Till today, the definition of a small farmer is that a farmer who is having up
to 50 acres of holding. Now, it is 10 hectares, that means, 25 acres. It is 25 acres
and below. But the fact is that this being a plantation crop which does not come
under the Land Ceiling Act, any area can be held by an individual. So, the
amendment is that it is 25 acres which is the ceiling.

I come from a State where there are 10 lakhs of small growers. Some of
them are having five cents, 10 cents, half acre, one acre and two acres. So, the
maximum number for their holdings is 25 acres limit or 10 hectares limit, which is
quite welcome. So, it is an innocuous amendment which can cater more to the
small farmers or which can give more benefit to the small farmers, and there need
not be any misunderstanding on that.

I hope Shri Raghuvansh Prasad ji will understand this issue and this is no
matter which needs to be discussed in the Standing Committee.

At the same time, this entire House should appreciate and congratulate the
small farmers of this country. In many areas, whether it is cash crop or food crop,
the productivity in this country is low and in some crops, it is the lowest in the
world. We are producing cardamom but when we compare our per hectare
production of cardamom with Guatemala, we are one-fourth of the Guatemalans’
production. Regarding our pepper production in India, our production is only a

half of what Indonesia is producing from unit area. So, the productivity in this
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country is the major drawback as far as many other crops are concerned. But for
rubber, our productivity is one of the highest in the world, and for this we have to
compliment our small farmers. When rubber is fetching good price or when rubber
is not fetching good price also, this small farmer, who is toiling in the field, is
giving the maximum productivityE

Today with pride we can tell the whole world that at least in one
commodity, one cash crop, we are the country which stands number-one in the
whole world. And the credit goes to the ordinary farmer — whether there is good
price, whether there is incentive, whether there is subsidy or not, they are
producing — and their toil gives credit to this country. That is very important.

There are some amendments regarding rubber development which are
explained by the Hon. Minister. In different names, different Funds are there. It is
going to be made into one Rubber Development Fund which can cater to many of
the welfare steps being taken in that area. The cess which is to be collected is one
of the reasons why we are discussing this Bill today. It was a very cumbersome
procedure. There is a general hue and cry against liberalisation. I am not a votary
or a supporter of liberalisation en bloc. But, here, we are simplifying the
procedure. All the cess collection procedures like different statements to be filed,
all are being simplified. Now we are introducing a self-declaration and self-
assessment procedure. How nice it is! This is something which we can all
welcome. Instead of filing, instead of anybody going for inspection or counter-
inspection, this is self-assessment and on that basis the cess can be collected.

Some of the procedures like registration, licensing and filing of the returns,
were very very cumbersome and very difficult for the ordinary farmer to comply
with. To avail replantation subsidy from the Rubber Board probably, you have to
register your plantation. It is difficult for an ordinary farmer having half an acre to
one and a half acre of land to prepare a survey plan and get all documents from the
village, from the taluk and go and register. All these things are being simplified.
That is one of the plus points which is brought in this Bill.
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Quality standard is one issue being mentioned by some of our friends. |
think from Shri Anant Kumar Hegde to Shri P.T. Thomas, from various sections
of the House, all of them have explained that this quality control should in no way
affect the ordinary farmer. We are not against quality. The quality of Indian rubber
is not inferior to the international rubber. But, being conscious and careful about
the quality is always good. But I wish that all the rubber produced in this country,
at least 90 per cent of it, can be good quality rubber. Now, at least 40 per cent of
the total rubber produced in this country is lot rubber. Lot rubber means, it does
not come under RSS category 1, 2, 3 or 4. Lot rubber is the lowest quality rubber.
The ordinary farmer does not have the wherewithal or facilities to make good
grade or quality rubber. I think that is one of the responsibilities of the Rubber
Board or whichever agency is in charge to see that whatever the ordinary rubber
growers are producing is converted into quality rubber. For that, awareness is to be
created. Facilities are to be created. I do not think that the steps taken are sufficient
for that. These steps are inadequate. I am selling my rubber at Rs.60 a kilo when
the first quality rubber is fetching Rs.110 or Rs.120 a kilo. An ordinary farmer is
losing Rs.50 or so per kilo because he cannot convert his rubber into good quality
rubber. For this, there can be cooperative effort.

Now the rubber producing societies are functioning very effectively, as Shri
Anto Antony has mentioned, especially in the State from where I am coming.
Nearly two thousand and odd rubber producing societies are doing a great service
to the farmers. 1 do not think that we have given sufficient encouragement to the
rubber producing societies like the representation in the Rubber Board. Hon.
Minister has suggested that they are going to increase the size of the Rubber
Board. But the fact remains that the most important component in the whole
industry — from grower to the industry in the whole scenario — the rubber
producing societies are not represented in the Rubber Board by name. I think that
it is time the Hon. Minister will consider this suggestion — a worthy and valuable
suggestion — being raised by many friends that the rubber producing societies also

may be given due representation in the Rubber Board.E


KVJagannathan
cd. by t2


24.11.2009 110

Sir, about the Committee report on reducing the number of officers in the
Board and various other things, those have already been said. I do not want to go
into those details. Rubber is not produced by the Board officers. Rubber is
produced in the field by the ordinary farmer. So, the Rubber Board should be a
farmer-oriented Board, a grower-oriented Board. The framer should be the
fulcrum, he should be the centre-point. You fill up the Board with all the
bureaucrats and then for namesake you put three persons here and three persons
there.

Sir, the representation of 8.10 lakh small growers is only three. I think it is
very unfair. In 1947, probably, 60 or 65 per cent of the rubber area was large
plantation. Then the large plantations were having three representatives and the
small farmers were having three representatives. Today after 62 years, the small
farmers are much more than the large farmers in number. Their representation is
quite inadequate in the Board. At the time when we are discussing this and the
hon. Minister can, of course, give us some satisfactory explanation to us, I am sure
that he is very much concerned about the contributions of this society and various
people connected with this.

There is this violation of the cess and the provisions for compounding
penalties. It is very good that all these so-called penalties can be compounded and
that provision is made in this. On the quality standards, I mentioned but I want to
again say that any kind of quality inspection should not be a discouraging factor
for the grower. Today the lot rubber is purchased by the trader. Tomorrow
onwards, whether there is inspection or no inspection, when there is a provision of
inspection in these things, we have seen in our country how these things are being
misused and all kinds of corruption is breeding using these kinds of provisions.
When the very word inspection comes in, then immediately that sends the terror
signal. When the ordinary farmer is taking his produce to the trader, the trader will
say — ‘no, | am subject to inspection; the inspection is going to come and so [ will
not purchase your product’. The ordinary farmer, who is at the lowest ebb, should

not be troubled and he should not suffer from this kind of inspection.
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If the quality improvement, awareness creation as well as crating facilities
are done in a large scale, probably the quality can be improved. Quality of rubber
cannot be improved by passing an Act in Parliament. Quality can be improved not
by Act but by action. That action has to take place at the lowest level. When the
farmer is taking the latex from the tree, from that stage onwards he should think
how I can convert my latex into good quality rubber sheet, good curing is done
and good quality can be achieved. For that there has to be enough facilities created
at the appropriate level.

This issue of minimum and maximum price fixation is there. Some
anxieties are being expressed in this regard. The maximum price fixation is
something unheard of in the parlance of any commodity. Who is going to fix the
maximum price and who has got the right to fix the maximum price? I think the
Supreme Court has passed some order. If the Supreme Court has passed that order,
it is the duty of the Government to go for an appeal. When the rubber producers
were getting only 30 rupees per kilo who was there to rescue them? The rubber
tyre lobby is saying that — ‘no, there should be some maximum ceiling’. Who is
that tyre lobby to decide the maximum ceiling? Nobody can decide the maximum
price for rubber.

Here is a situation and I know that the hon. Minister knows the implication
of that and he is quite capable of taking adequate steps to safeguard the interests of
the farmers. But this maximum price thing is something which is worrying me. I
can understand minimum price. Even the minimum price also did not save the
farmers. In many things there are minimum prices declared. This is not an
agricultural commodity; this is a cash crop. If it is an agricultural commodity, the
Agricultural the Agricultural Costs and Prices Commission will calculate and will
come to the conclusion as to what is the cost price and then they decide a support
price.

Sir, do you know what is happening in some other commodities? Take
coconut, which is the backbone of Kerala’s economy. Today we are selling

coconut at a distress price of three rupees a coconut. The hon. Minister of



24.11.2009 112

Agriculture has announced a support price and according to the support price we

should get Rs. 6.75 per coconut. Kerala is producing Rs. 400 crore worth of

coconut. E
ll hrs.

How much is our loss? We are losing Rs. 1,500 crore. For whom are we
losing it? It is for the ordinary farmer. Who is there to support the farmer? The
minimum price mechanism is not functioning in this country, even after
announcing the support price. To add to the worries of the farmer, some State
Government are quite irresponsible. I do not want to name any State.

I come from a State where the farmers are desperately selling their
products. The support price is there, but they are not getting it because
procurement is not done. The people responsible for procurement are not
procuring it. As a matter of fact, the producer is resorting to desperate selling. This
is happening. When even announcement of the Minimum Support Price is not
saving the farmer, then where has this maximum price mechanism come from? I
feel that the hon. Minister will understand the intricacies of this problem and save
us from the clutches of tyre lobby. This concept of Maximum Support Price is not
fair. Even when we were selling our produce for less than the cost, nobody came
to our rescue. It is the demand-supply mechanism which is working all over the
world. When demand is more than supply, the prices increase. When the tyre
industry, when the Chinese industry in many countries started consuming more
natural rubber, naturally the prices went up. It is the good luck of the farmers
which saved them and not any governmental intervention or mechanism. I do not
think that this concept of maximum price fixation is going to help the real farmer.
I think, it may be a little unfair to the farmer. I expect an explanation or a
satisfactory explanation about this from our hon. Minister.

What is the future of the rubber? Some of the plantations in Malaysia have
vanished. There is no tap available. Now, Chicken Gunea and various other

diseases are spreading like wild fire in the rubber plantations of Kerala. If the
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farmers are affected, they are incapacitated and suffering from diseases for three
months, six months or up to one year and there is nobody to take care of them.
Even doctors are not available.

Now, we are spending a huge amount of money through the Rubber Board.
Have we found any new method of tapping from the trees? You have to extract
latex from the trees. How do we extract it? This is the traditional old method of
rubber tapping which you are still resorting to. When the Britishers had started the
rubbers plantations in India, what was the form of rubber tapping they were doing?
Even after hundreds of years now, we are still resorting to that. So, to extract
maximum latex from the trees, what can be the latest technology by which we can
do more tapping? I do not know whether the Rubber Board has done any research
on that. The young Minister, who is a very imaginative person, can catch this
point. I wish that he advises the Rubber Board to do some basic research on how
the rubber tapping can be improved, how the output can be improved and how the
productivity can be improved. If this is not done, what is the point in spending on
research? We are spending on research, but the research should be people oriented
and people should get the benefit. I am afraid that some of the areas are being
neglected.

My friend, Shri Antony has mentioned about value addition. Five Thousand
years ago, we used to export pepper and spices to the Arabian countries. What are
we doing? We are producing and packing everything in gunny bags and sending
them to other countries by ship, but the farmer is not getting anything. Where is
the real value addition happening? Value addition is a point where the farmer is
benefited. But even now, we are just exporting the raw rubber, which we are
manufacturing here, as it is. The value addition is taking place at some other point.
I would like to ask whether the Government or Rubber Board has ever thought of
the question how you can do value addition in the rubber industry. We have been
following the same practice, which we were following 5,000 years ago, for

exporting pepper even today.
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What about rubber-based industry? Today China is far ahead of India in the
rubber-based industry. We are manufacturing natural rubber. There is no substitute
for natural rubber. Any artificial rubber cannot replace natural rubber as it is.
There has to be a ratio of natural rubber and artificial rubber for manufacturing
tyres. There are many new usages which we can find out for the natural rubber,
but at the same time, this cannot be replaced by artificial rubber. In that kind of a
situation, this natural rubber should be protected. Here is a situation where
probably we are not doing enough.erefore, the rubber-based industry in this
country is to be encouraged, and it cannot be left to the discretion of some other
Ministry or some other Department. The poor farmers are producing valuable
rubber. Today, if we are the fifth largest producer in the world and if today our
productivity is the highest in the world, then the credit goes to the farmers. Should
he not get a better price? Should he not get the total advantage out of this?
However, the value addition is done elsewhere as it is just being exported in the
raw form. These are all vagaries of the industry. I feel that some attention has to be
given to this point also.

We are happy that the amendments are brought here, and we are all very
happy to pass this Bill also. But while passing this Bill, we have a request to the
dynamic and young Minister that he has to come to our rescue. The rubber farmers
deserve more from the Government, and more from the Rubber Board. There
cannot be a callous or indifferent attitude towards these problems.

As regards health problems, all kinds of bacteria and viruses -- about which
we have not even heard -- are coming to India. If the tapper community, as a
whole, is affected with this viral attack or this new breed of various kinds of
diseases, etc., then there is no social insurance for them. Why cannot we find some
social insurance in this Bill? I am asking this because today you can insure a
person giving Rs. 30 premium, and you can go for a treatment of at least Rs.
30,000 in a year. The public sector insurance companies are there and private
sector insurance companies are there, and we can have a total insurance scheme in

collaboration with the insurance sector. Today, the Government -- in which our


sahani
ontd by W2 


24.11.2009 115

hon. Minister is a representative -- is for the welfare of the people, and it is in our
interest that the downtrodden section of the society is looked after.

The tappers are the kingpin and the real people, and they are not covered by
any insurance scheme. I wish to hear about some welfare schemes being taken up
for the tappers when this House is discussing such legislation in detail. All the
tappers of this country can be insured without any difficulty. We are spending so
much amount of money on various things. Hence, you can formulate an insurance
scheme by which you can cover the entire tapper community, and a social group
insurance can be provided to them. Now, after 62 years, we are making some
amendments, and it should not be in a half-hearted way. Let there be something
good for the workers also. It can happen, and probably in his generous reply -- the
imaginative person as he is -- he can give us some more assurances.

Today, when the Rubber Bill is being discussed in this august House, lakhs
of people all around the country -- whether they are in Andamans, Kerala or
Tripura -- are listening to it to know whether something good is happening to
them. I wish that something good happens to the common man who is at the other
end, and who is producing the full requirement of rubber of the Indian rubber
industry.

The potential of the Indian rubber industry is still very great, but it is not
being utilised. We are exporting raw rubber, and we are importing rubber-based
products. The technology for it is very simple, and it is not a very complicated or
sophisticated one. For a State that is producing rubber, we have no rubber industry
at all. There is one unit of a tyre factory somewhere in Kerala. But what is
happening there? The entire lot that we are producing is going somewhere. We do
not even have a balloon factory in Kerala. What do we do? The raw material is
available with us; the technology is very simple; and yet we are not able to convert
our raw material. This is the area where we can really develop. Therefore, this
potential is to be developed. The guidance that we are giving to the small growers

is also an important factor.
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I am grateful to you for giving me this time to speak. I wish that the
discussion on this Bill is something that is not helping somebody to come into the
Board or it is helping the tyre lobby to see that the maximum price fixation is now
a part of the Act. They should not get the relief, but the relief should be given to
the people at the lower level. Now, they should feel that there is a Government in
Delhi that is moving it, and it is there to protect them.EFrom the tapper to the
farmer to everyone associated with this industry should feel that this is something
for their welfare, this is something for the betterment of their lives. With these

words, I conclude.
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SHRI O.S. MANIAN (MAYILADUTHURALI): Mr. Chairman, Sir, I wish to make
the following few suggestions on the Rubber (Amendment) Bill, on behalf of the
AIADMK Party.

Ninety-three per cent of rubber production in the country is being produced
by small farmers, and only seven per cent of rubber is being produced by the big
farmers. Yet, the small farmers who are producing 93 per cent of rubber are being
neglected. The Government have nominated only three Directors out of 29
Directors to represent the small farmers, who are producing 93 per cent of rubber,
in the Rubber Board.

Due to lack of storage facilities and proper godowns to store the produce,
the small farmers are facing huge problems. I would request the Government to
provide proper storage facilities for the small farmers.

The Government should come forward to fix the Minimum Support Price
for the produce. The Government should take action to increase the export of
rubber, besides financial subsidy may be provided to the farmers to increase

rubber production. Thank you.
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THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA M. SCINDIA): Thank you Mr. Chairman,
Sir. At the outset, let me thank all the hon. Members here for a very detailed and a
long discussion into what I believe is one of the founding pillars of our domestic
farmers. The plantation sector is one of the most important sectors of our domestic
economy. It is a sector to which the commitment of the UPA Government in its
first Avtar and today in its second Avtar is steadfast, is continuing and we will be
committed not only to resolve issues that have been raised but also look at the
productive and progressive outlook for our plantation sector. So, let me first
thank all the Members present here including yourself Mr. Chairman, Sir, for a
very very detailed and elucidatory comment on the rubber sector.

As I said, the plantation sector is a sector which covers close to 14 lakh
labourers and farmers across the length and breadth of this country. It is a sector
which is the foundation of our agrarian economy at one end. Rubber particularly
has close to four lakh farmers. We have talked about the composition of the rubber
sector.E

In the early 1950s and 1960s the composition was skewed much more
towards the larger farmers - 67 per cent represented by large farmers and only
close to about 30 per cent represented by the small growers. Over the past sixty
years that composition has changed fundamentally. Today that composition is, 93
per cent producers are small farmers; 90 per cent of growing area under
production is of small farmers; and only ten per cent is of the large farmers.
Therefore, we have to take steps in consonance with that change.

Government, I believe, must not be a reactive Government. Government, |
believe, must be a proactive Government. Government must be one that sets the
vision and the path forward for the sector to follow. I believe that the UPA
Government, under the able stewardship of Prime Minister Manmohan Singhji and
Sonia Gandhiji, has been doing just that across the length and breadth of our
agrarian economy that encompasses close to about 60 per cent of the workforce of

this country and 13 per cent of GDP.
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I would like to take this opportunity to in particular thank two of our
Members — Mr. Chairman, Sir, yourself and Mr. Thomas — for referring to the
ASEAN Agreement. There is a lot of vapour that is built around that ASEAN
Agreement. You were absolutely right, Mr. Chairman, Sir, when you mentioned
the fact that as far as rubber is concerned we have made every single effort to
ensure that it is excluded from that list and it is now part of that negative list. 489
items have been excluded from tariff concessions. 590 items have been excluded
from tariff elimination. This is a historic agreement which no other country has
adhered to except for India in this purpose.

There are also many protection measures that are built in this. There is the
rules of origin - that any commodity or any product that has been exported must
have at least 35 per cent value addition in its country of domicile. There is also no-
early-harvest programme, unlike other countries had put in place in their
agreements. Lastly and most importantly, there is also the issue of safeguard
mechanisms, that India has the possibility to fall back on in case there are huge
amounts of imports.

That being said, a lot of talk has been centred around by Members here
saying that this is the first time that after sixty years the Government is looking at
amending the Rubber Act. If I have given that perception, let me apologise at the
outset. This is the fourth amendment to the Rubber Act. The first, second and third
were done in 1999, 2002 and 2005. This is today a comprehensive amendment and
it is the fourth amendment.

Along with that let me go back to your comment, Mr. Chairman, Sir, which
has left a very prolific mark on me, the very fact that it must be Act and action
together at the same time. Let me say this that the Rubber Act and its amendments
do not encompass all the efforts by the Government of India to take care of this
important plantation sector. We do have a Rubber Board. We do have schemes
underneath the Rubber Board. Every scheme is not detailed underneath the Rubber
Act. This is a proactive exercise, it is an exercise that is an ongoing exercise where

we talk with all stakeholders across the board — small growers, large growers,
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manufacturers, exporters - and more importantly, understandably also, specifically
the small growers.

Within the Rubber Board there are five or six schemes which we have
actually targeted to look at all the issues that have been raised today, all pertinent
issues, all important issues, all issues that have got the requisite amount of focus
and attention from us. Let me say this on the floor of this House that if there is any
improvement that we can bring about in those schemes, this Government and
especially this Ministry is open all the time to look at proactive suggestions in
terms of how to address those concerns even better.

There are four or five schemes that we are looking at. Our budget outlay in
the Tenth Plan was only Rs.415 crore. That has been hiked in the Eleventh Plan to
close to Rs.580 crore, a hike of almost 45 per cent over the two plan periods.
There are six schemes in particular that look at all the issues that have been raised
today by hon. Members. First of all there is a Rubber Plantation Development
Scheme of Rs.240 crore which looks specifically at replanting, new planting and
enhancement of productivity for small growerS.E

Along with that, there is a Rubber Research Scheme, which has a corpus of
close to Rs.60 crore, which looks at increasing productivity and disease tolerance,
and location-specific loans. We all know that technology is a very important
incentive that needs to be looked at to be able to increase productivity and that is
the reason why I proudly can say as an Indian that India is the number one
country in terms of productivity in the world as far as rubber is concerned at
1,896 kilos per hectare across the board.

The third is the Process Quality Increase and the Product Diversification
Scheme with a corpus of Rs.44 crore that looks at, as you mentioned, Mr.
Chairman, Sir, modern processing techniques, new strategies, looking at assisting
cooperatives, the RPSS that you mentioned - those form a very important
fulcrum of the rubber industry. We, in the Ministry realise that and we engage
with that. We have a scheme that looks at improving the status of cooperatives

within the Ministry.
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The fourth is the Market Development and Export Promotion Scheme. Mr.
Chairman, Sir, you talked upon a very important point. Today, if we look at the
plantation sector in this country, I firmly believe - as all of us do believe in this
House, and 1 think we are in unison on that that the plantation sector in this
country is one sector which can emerge as a core competitive sector across the
world from an Indian stage. Whether we talk of tea; whether we talk of spices;
whether we talk about rubber — these are commodities that have been not only pre-
eminent in India but have also been pre-eminent over the last two thousand years,
and, therefore, these are areas where we must emerge as a world-wide competitor
on the world stage. The Market Development and Export Promotion Scheme of
Rs.44 crore is looking at building five new godowns of 100 MT; it is looking at
participating in international fairs. There must be a connection as you mentioned
between the front-end and the back-end. Value addition is a very important part of
their puzzle, along with technological know-how, which is why we are looking at
developing new clones, which is why we are looking at exploring on the front end
in terms of packaging, in terms of productization so that we can go up the value
chain and get more value for the rubber growers at the back end.

The fifth is the HRD scheme that has also been talked about by Shri
Mahtab, and many other Members here and it is a very valid concern as to whether
it has got to do with insurance; as to whether it has got to do with health
incentives. We have close to about Rs.42 crore package here which looks at labour
workforce training; 24,055 people have already been beneficiaries under this
scheme.

The sixth is a concerted effort to look at augmentation of rubber
development in the North-East. Senior hon. Members, and friends have always
talked about the fact that we need to lay special emphasis on the North-East. Fifty
per cent of India’s tea is produced from the North-East. There is also a huge
rubber cultivation, small grower lobby, as far as rubber is concerned in terms of
farmers in the North-East. There is a Rs.150 crore package that is looking at the

corpus specifically at developing rubber production in the North-East in terms of
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new plantation. We have put in a target of close to 11,963 hectares to go under
new plantation in the rubber areas as well as all round development of that area.
Now, I would like to deal with specific issues that have come up. I shall try
to do it in brevity because I was told that we have up to 5.30 p.m. for this
interaction but I shall deal with all the issues that were brought up by the hon.
Members. The first issue that was brought up by a number of Members
including Dr. Raghuvansh Prasad Singh, in his normal and very energetic voice
which I very much respect - 87 W ITH! 3MaS B geiaifl BT A HR FTHE A 2l
fUgell AR H W 519 9 SaT @ &l IR ISl I U, A 9gd Joiadl 9 Ioid I AR 3

A1 Ia1 @ &l g8 ger Sor o f6 - what is the reason and why this Bill has been

brought into Parliament directly? Along with him, a number of other Members
that has brought this up, including Shri Hegde, Shri Anto Antony asked this
question as I am supposed to send it to the Standing Committee and then bring it
here. Let me say this that here is a Clause that allows Bills to be brought into
Parliament directly without going to the Standing Committee, and by-passing it, if
it is of urgent importance. I believe, and our Ministry does believe that this Bill is
of urgent importance. There is an audit objection that is in place due to an
obsolete provision that is part of the Bill, which we are changing, which has to
deal with the level of cess, that had not been collected between the 1% of April,
1961 and 1% of August, 2003. I will try and address every single issue. Please give
me some time. E

To deal with that issue of cess in terms of ‘from retrospective effect’ to
make it ‘zero’ so that the audit objection that is put by the CAG is removed. That
is the reason why this Bill has been brought here in an urgent basis before this
House.

I hope that the Members understand the reason behind this; this is an
important Bill; this is a Bill that talks about many mechanisms that are being
removed, which are hindrances to small growers; as times have changed, we must
also move; we must have moved away from the licence raj to the area of

industrialization. We have to move away from licence raj and registration raj, even
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in the area of plantation. We must keep in mind the foremost intention which is for
a small grower.

The second issue that has been raised by the hon. Member, Shri Hegde, |
wish he was here to hear my response on that, but nevertheless, he raised the issue
of cess; he asked me as to where is this money going to be spent, and what is the
Ministry going to do with this money.

Let me say very clearly here that the cess, as in many other Departments,
collected goes directly to the Consolidated Fund of India, which is represented by
our Finance Minister in this House. The Rubber Board does get money from Plan
expenditure, as does every other Department, and that money is spent on research,
extension activities, etc. I firmly believe and I do not believe this only in this
Government, but the Government in its earlier avatar, because this is a successive
Government, I had seen Shri Kamal Nath Ji sitting over here, the incentives and
the processes that we have brought in place, in extension and in technological
innovation, have led to our position emerging as number one on the world stage, in
terms of productivity.

So, in short, it is money well-spent, money well-targeted, but more-focus is
required; I would welcome any suggestions in this regard; I have noted a lot of
them in terms of what has been discussed here today.

Another issue had been brought up with regard to membership of the
Board. Let me say this. I had mentioned briefly in my opening remarks, that the
membership of the Board today is 26. Ten members are from the Central
Government; eight from Kerala, three large growers, three small growers, two
from the Government of Kerala; two are from Tamil Nadu — one large and one
small grower; three Members of Parliament — two from the Lok Sabha, one from
the Rajya Sabha; two ex-officio members; so, it is a total of 26. Let me give this
commitment here on the Floor of this House today that we will definitely be
considering involving a large number of smaller growers as representatives on the
Rubber Board. This will also be considered which will be done by Executive

Order. The small growers are already numbering three; but I do believe and |
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understand the sentiments expressed here and we shall definitely do our best to
ensure that many more small growers are included in the Board.

The Prabhu Committee also said that the small growers should be better
represented; we have already committed that we will be abiding by this
recommendation, through Executive Order, on reconstitution of the Board. Also
let me say this that the three officials that we are bringing on Board are not at the
cost of the small growers. So, we are enlarging it; we are not restricting it. This is
point number one. Point number two is that today we have only one representative
from the Government of India on the Board, and that is the Chairman. The Board
is a Board which needs inputs consistently from the Ministry of Commerce; it is a
Board which needs inputs consistently from the Ministry of Agriculture; that is
why also, we have this; I stand corrected — I believe that I mentioned that there
will be two Additional Members on the Board, but it is three — two from the
Ministry of Commerce and one from the Ministry of Agriculture. This is exactly
on the same pattern that has been followed on the Spice Board, the Tea Board. So,
it is analogous — it is to make sure that the whole plantation sector gets that
technological absorption, get that advice from the Ministries; and there is no water
that runs between the fingers in terms of putting the projects together and taking
them forward.

A point had been made with regard to health insurance. Let me say this as
far as health insurance is concerned. It is something that we are already
considering and it is already covered through different schemes of the Board. If
there are any suggestions in terms of how to broaden its nature or how to deepen
its depth, we are more than happy to have views from the hon. Members from
various constituencies so that we can look at them once again. E
E Three main issues had come up which I think I must address at the outset.
The first is the issue regarding inspection and quality control. Let me emphasise
hon. Members that there is nothing that is being introduced in the amendments to
this Act; (a) nothing draconian, (b) nothing bureaucratic and (c) nothing that will

be a hindrance to small growers. As part of this Government I give that
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commitment on the floor of this House. The Clauses that are being introduced are
only a reflection of what is only in the Act.

Let me take that point with regard to quality control. Quality control is
something that is already framed in Clause 21 of the Rubber Act and it says:

“Any person authorized in this behalf by the Central Government or
by the Board or any member authorized by the Chairman in writing
or any office of the Board may at any reasonable time inspect any
place of business of a dealer (it is not something that we have
included it today, it is already there) or any factory or other premises
of a manufacturer, for the purpose of verifying any statement or
return submitted under this Act or for any other purposes of this
Act.”

In fact, we are narrowing the scope.

Let me place four things on the Table here. Here, we are not looking at
inspecting farmers. Some of the hon. Members mentioned that. Farmers are not
going to be inspected. I emphasise that only dealers are going to be inspected.

Point number two, as I mentioned, is not something that is new. It is
something that is already part of the clause 21 of the existing Act.

Point Number three is something that will be facilitatory. Please
understand that our view is to make sure that we grow in terms of our product
quality, our technology and, therefore, take people up to value curve. So, this is
something that is being put in place to assist the industry and not something to
control the industry. That mindset has to be removed from the Government of
India, which it already has. We are today competing on the world stage as the
world economy. Our outlook has changed. We are trying to take everyone along
and improving that. The Government role is the facilitator in that regard. I urge
you to consider this clause in that respect.

Fourth and most importantly let me also put this commitment on the Table
that while framing this clause we will keep in mind the concerns and the
sentiments that have been expressed by many Members across the board in this

House this evening. That would be definitely kept in mind. That was part one.
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Part two was the clause with regard to the Minimum Support Price. As
times change, the wording of the clause changes. Let me also emphasise here that
this again is part of clause 13. If you look at clause 13, it says:

“The power to fix maximum and minimum prices for sale of
rubber.”

Therefore, this clause that talks about changing it from “the Government
may by order” to “may if it deems necessary” is actually keeping in mind the
interest of the small growers because that control in terms of not setting the
maximum price must rest with the Government so that the small grower is assisted
in the long term. That is purely our only focus as far as that amendment — adding
‘if it deems necessary’ - to that clause is concerned.

The third point that I would like to talk about is the issue of technology and
value addition which Chairman, Sir, you had brought up in your address. Let me
say that this is something which occupies our mind in terms of taking people up
the value curve, as I mentioned, taking technology downstream and taking value
addition upstream. That is the key to success across the board whether you look at
industry, manufacturing or agriculture.E
Today I believe, for example, in the area of agriculture the most important area
that we need in addition to another Green Revolution is the area of value added
processing in terms of food processing in our country. We have close to 90 million
tonnes of milk produced in our country. We are the number one producer of milk
in the world. We are the number two producer of fruits and vegetables in the world
at 150 million tonnes. We are the number three producer of food grains in the
world at 218 million tonnes. But today only close to 10 per cent of it is being
processed which is why the Food Processing Ministry has actually set up not only
a Task Force but also is looking very seriously and putting in place the next
building blocks to put the farmers up the value curve and I completely echo your
sentiments, Mr. Chairman, Sir and other hon. Members of the House, whether it is
Shri Mahtab, whether it is Mr. Anto Antony, whether it is Shri Hegde who was

present here, we have ensure that the maximum part of the value chain must go to


Rep133_3
d. by d3 


24.11.2009 129

the small grower, must go to the farmer, whether it is agriculture, or whether it is
plantation. That must be the key thrust of Government intervention and let me say
that is our commitment under the Ministry of Commerce and Industry as far as the
plantation sector is concerned.

Mr. Chairman, Sir, you brought up the point of a tapping device. Let me
also say this on the floor of the House that research is on as we speak by the
Rubber Research Institute under the Board to develop a Rubber Tapping Machine
which is indigenous in nature.

Sir, on the issue of research on value addition, a Rubber Technology
Centre, as you are aware, has been opened recently by the Rubber Board, which
will take into account the research needs of the manufacture of rubber branded
goods although this is something, which is in conjunction with the Industry
Ministry.

£ Ygde g4re 8 St 7 ®er A1 {6 8 fHU & Tah 8FceR A &9 §desR dh
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B9 dfwd &l We must pay attention to the schemes that actually go into the

pocket of the small grower that give him value. Therefore, this definition should
be able to focus even more at the small grower and not at the larger grower.

A very important point had been raised, which I have noted that we must
set up training schools along with the cooperative movement. I think, that is a
very valuable suggestion which shall be taken into account.

A point had been raised by Mr. Anto Antony which said that target has
been set for export of 50,000 tonnes of rubber and how we are going to achieve
that. Let me also put this information on the floor of the House that today as we
speak in fiscal 2008-09 India has already exported 46,926 tonnes of rubber. We
have imported 77,616 tonnes of rubber. Another question had been raised as to

why we are exporting rubber when we actually have little supply. Let me say this
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that import of rubber is taking place today our production is 8,64,500 tonnes, our
consumption in India today, we are the third largest consumer of rubber, is
8,71,000. So, 9,000 tonnes rough odd is still a deficit in terms of our production
versus our consumption in India. So, we are still a net importer. But less exports
are taking place compared to the imports coming because the domestic price is
greater than the import price which is good news for our small growers. Our
constituency mainly is the small grower.

Another point had been raised with regard to re-plantation, which I believe
is a very important issue which needs to be addressed. We have a new scheme that
is place under the Ministry for Rubber Re-Plantation. One of the hon. Members
also said and I believe, it was Mr. Antony that the small growers are not interested
because there are good prices and it takes seven years and it is exactly the same
mirror problem in the tea plantation sector. Just like health and education if we do
not invest in human capital in this country, then we are compromising our long
term. E

That investment in education must take place today and that investment in
health must take place today. Analysis to that argument is exactly the argument to
the plantation sector. If we are to look long term, if we have to think about not
only the survival but the good fortune also of our small growers in this sector in
the long term, replantation has to take place today. Only then, we will able to reap
the rewards of that several years down the road. It is a scheme which is being
monitored by us. We must think long term versus short term and it is a scheme
that is being monitored by us. Timely replacement and rejuvenation are essential
to the long term effects of this industry.

A point has been raised as to why we are exporting when there is a demand
in this country. I think there is a very obvious answer to this. Today, the world is
one stage. If we have to prove our mettle on the international stage, it is
imperative for any country that deems this area to be an area for competence to
have a market share on the world stage. It is important to expose our small

growers and farmers on the world stage by being able to export our produce.
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Another point has been raised by our hon. Member with regard to this Bill
being already referred to the Standing Committee in the Rajya Sabha. This
Amendment Bill has not been already referred to the Standing Committee in the
Rajya Sabha. It will go to the Rajya Sabha after it is being passed by the Lok
Sabha and I would very much urge you all, in the interest of the small growers and
in the interest of the plantation sector, to pass this Bill.

Now, let me turn to the concern expressed by the hon. Member, Shri
Bishnu Pada Ray, about the interests of Andaman and Nicobar Islands. The
Andaman and Nicobar Islands has a very important place in terms of the resolve of
the UPA Government. Let me thank you for expressing that in your speech. As
far as the plantation sector is concerned, let me tell you that we are committed. I
would very much like to visit the Andaman and Nicobar Islands. Rubber Board
had an experimental plantation in Andaman and Nicobar Islands. However,
considering the ecological fragility of rubber plantations, we have not extended
beyond that. The labourers are paid the minimum wages as per the Plantation
Labour Act today but if there are any particular issues in that, I would be more
than happy to consider them.

In closing my reply, let me say that our Government is committed to the
farming community, the plantation community and it is well evident. Many a
time, we are told this and I think, as Legislators, as Government, it is important for
us as far as the Indian population is concerned, to be able to walk our talk. The
UPA Government has walked its talk. It has a track record of the last seven years
and it has the track record that has looked at the social sector, whether it is health
or education. It has the track record that has looked at the interests of the farmers,
whether it is through IGES scheme or the loan waiver scheme or the ambitious Rs.
1,75,000 crore Bharat Nirman Scheme over the last five years. We are reiterating
our commitment not only by our policies but by our action and resolve also. Let
me re-emphasise that commitment here.

This Rubber (Amendment) Bill has tremendous value in terms of clauses of

freeing up the interests for the small growers, taking back archaic legislations and



24.11.2009 132

ushering in a new area of growth for the rubber sector. I would urge all the hon.
Members present here today to kindly pass this Bill. We need, as the hon.
Chairman himself said, action in the plantation sector. Kindly assist me in
providing that action to the much needed to the plantation sector and I give you
my resolve that we will act and deliver for the plantation sector for the next five
years.
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SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT): I would request

the hon. Minister to start rubber cultivation in West Bengal on an experimental
basis in Botanical Gardens, Howrah.

MR. CHAIRMAN: Mr. Minister, a few more hon. Members want to put questions.
Let the hon. Members ask their questions. Then, at the end, you can reply.

SHRI B. MAHTAB (CUTTACK): I raised a question regarding the subsidy that is
being provided to non-traditional regions. A subsidy of Rs. 30,000 per hectare is

being provided. I would like to know whether more stress 1s being given to expand
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the cultivation of rubber in non-traditional regions and whether the subsidy is
going to be increased.
SHRI S.S. RAMASUBBU (TIRUNELVELI): My question is regarding the
Minimum Support Price. The price of rubber keeps fluctuating. Sometimes these
small farmers who are cultivating rubber are getting less remunerative price
because of this fluctuation in prices. Sometimes it is very lower. Cost of
production is over and above the selling price. So, the Minimum Support Price
should be fixed in such a way as to protect these small and marginal farmers.
Kindly take some action in this regard.
SHRI P. KARUNAKARAN (KASARGOD): I fully agree with the hon. Minister.
He has said that rubber is included in the negative list to save the rubber farmers.
But I am sorry to say that tyre and rubber-band are excluded from the negative list.
It really affects the rubber farmers of Kerala. May I know, through you, from the
hon. Minister, whether he will personally take the initiative to include the tyre and
rubber-band also in the negative list?
SHRI P.T. THOMAS (IDUKKI): Will the Government consider, as a policy
matter, to introduce rubberised roads all over India?
SHRI ANTO ANTONY (PATHANAMATHITTA): Now, the Rubber Board
restricts all benefits for farmers below five hectares. Will you define a “small
farmer” as a farmer growing below ten hectares? Why should we restrict the
benefits to these farmers?
SHRI PRABODH PANDA (MIDNAPORE): The term “Minimum” in “Minimum
Support Price” is understandable. But, why is the term “Maximum” being used?
What prompts the Minister to use this term “Maximum”? Why is he using that
term? I think this term should be deleted.
SHRI JYOTIRADITYA M. SCINDIA: The hon. Member raised the issue about
West Bengal. We can definitely look at and consider something, if he can meet
me after this debate.

With regard to subsidy for non-traditional regions, as Shri Mahtab
mentioned, it is already in place. It is roughly about Rs. 30,000 per hectare. If
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there is a scope for increasing it, we would like to have a discussion with you and
try and see if there is any possibility of doing that.E

With regard to the MSP, the hon. Member raised a point as to why it is
maximum. Unfortunately, when this Act was put in place in 1947 — it is not that
we are putting it in place today — if you look at Clause 13, it says: “the power to
fix maximum and minimum price for sale of rubber”. So it is already in place. The
reason why we are bringing it in place is to actually protect the farmers from that
clause itself.

Then, there is also a decision to double the area under rubber cultivation in
the North Eastern States in the next 10 years and a scheme is in place to achieve
that end.

As far as the ASEAN FTA is concerned, our Government’s commitment is
to ensure that rubber is in the Negative List and there will be no tariff reduction as
far as that is concerned.

As far as the issue of rubberised roads is concerned, if the hon. Member
could meet with me outside the House, after this Bill is passed, then we can
definitely talk about it.

With regard to the 10 hectare regulation and the reason as to why we are
putting in place schemes for 5 hectares is, there are different schemes for different
areas. So, I think, the important point to take away from this, at least from my
point of view 1is, focus is very key and we should be able to actually concentrate
on the area that needs the intervention the most and that is very important. That is

not to say that the 10 hectare plantations will not be looked at.
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MR. CHAIRMAN : The question is:

“That the Bill further to amend the Rubber Act, 1947, be taken into
consideration.”

The motion was adopted.

MR. CHAIRMAN: The House will now take up clause-by-clause consideration of
the Bill.
The question is:
“That clauses 2 to 18 stand part of the Bill.”
The motion was adopted.
Clauses 2 to 18 were added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.

MR. CHAIRMAN: Now, the hon. Minister may move that the Bill be passed.
SHRI JYOTIRADITYA M. SCINDIA: Sir, I beg to move:

“That the Bill be passed.”
MR. CHAIRMAN: The question is:

“That the Bill be passed.”

The motion was adopted.
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17.58 hrs.
WORKMEN’S COMPENSATION (AMENDMENT) BILL, 2009

MR. CHAIRMAN : Now, the House will take up item no. 16. Shri Mallikarjun
Kharge.

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE): Sir, I beg to move:

“That the Bill further to amend the Workmen’s Compensation Act,
1923, be taken into consideration.”

IE fde S g9 e # o S % §, 984 € Joryd AT g Wi § WRIeR
gHd @ oyl 39 3R 9gd W BIC BIC JASHCH ¢ [ TbY DI SITGT BIIGT 8 Fhal o
9 JAMAFRH BT SR Rged T & oy $HD TTSC Dl IGADR dhH~ B S8 SIS

YT Uae fhar O ReT 81 a9 H 3931 M¥d ahi~d HuadeH Uae 2l
W, 39 AW & sy 2 # 9gd RRGaRi & wdg o & arn a1 o1l I8
dSgd WA Qe & A 7l ' 9t gemal @ Aea gy 9 Rifaea gemes @

g™ B UK W@l 2l ISR B AR R SE-918] FiRdbel IC%B DI Hax el fhar o,

AW FATSTS B VSl 2 W Bl & €| el Sl g forar n o1 {6 dact 20 AT gH SAT&T
BRI dTell Hag) AT TRAfoRie § I8 o] 87, 39 &9 8L, 3R Udh YRodforeric
A H Th AT & AN W BTH B & d S9BT T $HBT BRIl SI‘IIIE
18.00 hrs.

U T W PV TR W RIU TRE # 25 ST H1 Tl AT 39 ATaT b1 R o,
Ig ) 4 Bl fearl Sers &1 O W <o B, 39W SR WaWl B, dl dBbR Dl HUIeH
frerr =nfzg

JHY P THN H TE-EEPR B U I TOR Wiy A §l 9 deR] g

éQQ:ICﬂ S‘ﬂ P WER gh gYIX U ¥ b Ydd T %|

MR. CHAIRMAN : Hon. Members, it is 6 o’clock now. If the House agrees, the
hon. Minister can conclude his speech.

SHRI MALLIKARJUN KHARGE: Sir, this is a very simple Bill.

MR. CHAIRMAN: The hon. Minister may continue and he can finish his speech.
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SHRI MALLIKARJUN KHARGE: Sir, this is a very simple Bill. 3# STHemg &

R 4iF BIR WY B H U@ @1 2l I8 W 7114 © 5 PR 380 F9- W®
e SO & f3AE F Fonit =

39 M & AR AUy @ WA R W 9@ B wuNiee e o W@ g, 98
IR EOR WI¢ Bl BF9 WRATG QT 2 & 39 Y WIRPR U9 o & e o aHI-99T R

EEIN

I W ASIGQR BT gl & W™ AT B BT DIg Y9G T@l gl 39 AU
B WA g I B

S THR AaH 9 Afdwman afigfd & IR B gem &1 uxarg W 3 Bl S B
B9 H 80,000 WIU I QBN 1,20,000 ®IU fhar 1 8l wAEMc fSaflferd & a9 4
90,000 &R ¥Y A QIHY 1,40,000 WY fepar 17 |

JHHT HUIYT HATR ITHAM H Hadd Iod DRI & SMABRI Bl T, SEH W
FfAfFdHe & g™ T8 g1 8 3@ Uedided iR Srore & Wt 3w wnfie fmar 2
T PR I GRERI B RIS MBHRR 6! Faifatftha o e TaadiRas, 3T &l o
T H9ofie, TA.9TR.S. 97 SSRedd Sadyic § 8, S A sfoafoifae a9 1T B

HEIGg, B 39 I # Ugell IR UE URAd @1 ¥ {6 HUIeE BTN "l @
HUeRT dael T AL & 3R BT AMRY, il SU U8l Sl BIs W HY YBY BIdl oA, I8
ATl A AheRue H AT TR & U &l ATl SV 37T Hadl diF HelH § 8 59 G
B FIs & oy spfede AN &l

HEIeY, 9 YAl W UTfelamiel WefST HHET A ofaR Us swgde 7 W faar-faas
B RpASI™ & oMl 9 AR Repwiseie g4 TR &l &1 # Awsian g 6 o9 wfen aad
FHI AN Rp¥iee o1 897 Tae fhar g, a1 Tl &1 a1 awaahdl a1 ol 3l S JaR
fact arr gom, S f6 RIS SRS & qrE T T o1, sifere ofue qarn % ast wo=El
DI FMAHAT 7 R 90 A GG 9 I91 A T a9 U™ By, ofma ww WS
P B AHEA STHR IMAT 81 I=M AT 984 Al RBHSIA A DI Welg & g &, A
qg 3MUe AT Gl 8, Al # Uy Al Rar § SR wl wewwor ¥ A e g b
$HD! U1 DRD Ao & & H 3 FEraal B, U g1 3ren g2l
MR. CHAIRMAN: There are some hon. Members to speak on this Bill. We will

take it up tomorrow.



24.11.2009 138

Motion moved

“That the Bill further to amend the Workmen’s Compensation Act,
1923, be taken into consideration.”
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MR. CHAIRMAN: The House shall now take up matters of urgent public
importanE

M Il v Auare (@H™R): qUEfd 7ElGd, § R Wed SR WROR BT A IORAT B
IS SAQR H T §feTT el HIaReE & foul § 29 3fFcaR DI Sl AN ol ofl, IqDb!
IR G =med g1 39 ATdis § IR ANl DI O g 3R HAd g Al A 3fd AnT
T gUl SIfdis § TG 12 TR RIS ek S84 BT JHAM 8 & A B dRrel I9d
B AN B FAERT BT JHAE W gan gl Saa feur sienfie &= dargw 4§ R 21 safo
I AU T W geieae Ified [T 8 I dadl JHu g3l &l SHd G-I
IS AURT 11 Biersl W WU &1 39 gaa! Rasfeai g 18, Fdl & xar ge g,
ANy a7fe AEH JHT B3N Bl 9 IIIDIS b BRU by fodl db MDY H g3 bt
T, UGEUl g e SR MHUN 81 dTal @R &1 S W @R B T gl | &
R H WRME! 37 Rl &, Wi o H W 8 }e! ©l Sefih geprgaAl by oAl @ 48w
g8 ol H TR &1 &9 39 AR AT a1 g fF TR T A5 50 RS T9Y B fARA
AT & & Ol 8¢ & Y8 d SR & WA 8, 98 3o |l T8l 2| Werd &1 fa9y areber 8
MY 3R ASTAAT AT BT I qQAT ST AT

%I, § WPHR A Y Bl g b QA ¥eAT gaR1 & 8, $UD oIy ARBR Bl

IRl Y DR AT | gwIdTe |

et A RiE (STAR): [T 7EIGY, 3T Sd © b 39 o H AHicl Bl HH gal,
T8 QST BAT| A HIACICUA WHHR SF] SRR H WX fefgae S fRaraa & we o
o, 3U T BT S feaerdR [Tl 931 39 a1 &1 el & [ a1 Bl grae o o,
Jfps Sw® A1 WX fSRde SreT & ar g1 9H FArsHe § SR Sl S8 SRR IThdcs B
3 AHAN © [ Tp A SISl S S8 A IE T AR BHraed &1 Sl Pog| ATl dTal
f$Rsae 2 a8 fefgac 299 # smn, af o FoiR & foedars w181 smarl § s argan
g 5 dgen Rgae & B dec & Whid & TRAT H 3 <l b I/H HEl Aabl el
ol &t wfoerd J goml 39 | € SR & URAT ST VAT BTt gar | oy Rarft ffae
TERATS @Y a1 | W HE HT Ade9 2 fr W Aa $Rgae S 7 s § usd g
J BIBI I Y, O AidT BT AT (31, TTETA BT Bl doc B YRAT AR 8IS & | Jgi
T qui g, 7 % AR § A & W Hel Al g (B Bl IS § Sl HORAC HRal ¥,
HIF W ANAISORE 8 S AUGs H okl § 6 a8 TRar gee # o M iR | aTell 8T
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AT # e ATEdl g (P g8 5 WHI ANl B (Y W DI GRATRAT B &1 &l Y gavare
ol ST, YgdTg ol SISy, fhIddrs dof SIS, UisX dof SISV, 59 I9I d8f HIh! eada gl
TERAT @ Sl ¥, AIBR & Solld H A DI BB IR 2] FBM I HORAC MR
BH Tl aa1 o, oifd T qawdt & R B @ Bl

W 3T AEw ¥ RFawe © [P 4RA WHR W diaeeudl & SReae o1 89
s1S¢ feRgaea # sace oY S 919! fRgea™ & o1y &
Eww(m): rexvfiar qurafa ofl, fedrae yow &1 Il udd siaensii d s
$o oAl W 4R B9 8 W dgd A A1 ofaveg 8 T 8, WK e T & IRumHEwy g8
HI ST BT 9gd Wl BISASAT HI AWAT HAT TS BT 2l 3 AR T8 i ariien
e B W& T ST W Bl 9% W Ugam & fo SR-aeHR & et <R fheaars
7T @1 Tl g 4 Y8 BM DHRAT TST 8] 59 [y § SH-HR WBR DI g4dE <l g
SN Gl W UM B 8, Wb ol Pl BISASAl BT AHT BT TS 8l §HD qII-A1Y
8RS dargel el €, d8f I8 IR 2 fF T8 a1 Pogl & TG IS o 3 9, offdh
J T8 B9 T 3R AU TE S U1 k| $9 DR Wdl Ib 4 T8l ugd @ o

fv1, 89 30 frdl § o776 I d=maal # 80 Wid U 8, SfEl N9 dnll Bl I
DI HICT & HAT &1 ITDI TS, A1aed, &Te, I 3Mfa P& T8 el &l 9 TG AT qOR |
Wi & fRAfa #§ 0 T8 2| 98 qEEd 3 R on ™ 21 a8t w ety & R
AT AT PR MY, § W T BRIV O I8 &1 $© W A s &l 99 IRe 89R Bie
@ AN W F M R I, A d T8 Il BH D DRY &6 T, FR T 0 F 9 AT
IRES & Al A 2| 3D WA TH-HR AR TSE B A A J@ i gy 8l d 9Ra
ARBR I I8 Y11 HRAT =TT & b TG Sl Bl Jud A9 ygar, [hami ol 49 Iuared
FRM 3R S MR A1 8, ST WRe {4 < & foig 98t Sfoaiedl o aga e si_wa
2| T ARBR P AT SATGT ZAhIeR FodT HRIY SR, ql(h 7 Harsell el &, dATaid
A, T, Pogg, 3R UBTS! SATHI & N $9 ISl § 99 U | I8 § IRd AR 4 7w

TTIAT AT @TET g
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SHRI P. KARUNAKARAN (KASARGOD): Sir, with your kind permission, |
would like to place some of the pathetic conditions of arecaunut farmers not only
in Kerala but also in Karnataka, Goa and in other States.

Sir, the hon. Chairman himself 1s well aware of the fact that the Members
of Parliament of these States have met and discussed this issue in detail. Four or
five days back, the price of one kilogram of arecaunut was Rs. 160/- and it is now
only Rs. 50/- or Rs. 60/-. There is no one to buy it. It is not their fault because
they have engaged in arecaunut cultivation. So, some measures have to be taken
by the Central Government and also the State Government in this regard.

Sir, there are some reports from WHO that arecaunut cultivation is not
being promoted by the Central Government. But at the same time, the
Government should come with some special package to enable the farmers to
convert their cultivation from arecaunut to some other kind of cultivation. For the
time being, the Government should also come forward to provide some support
price to assist the farmers.

Sir, I would like to request the Government to take up this matter with
urgent importance.
it orer R (Wae):  9uIfa wEiey, # s WiegH ¥ WIRA ARBR Bl eI U 984
& weayrl vy & ok e ared g1 wed & E AR dedt o W@ g iR o
GraeTg €, 9 AR el I @ 51 Sl <9 & By U R © ol dgd a9 T 9 IR
BAT &1 b 31O ST 7 YISTel f¥el U7 RET 8, 7 Aol AT Bl qaveT 81 o7 ’&F & AR 7
g o o9 gfaud Sue™ B U RS el U OH OWRA WRBR A UB Al IroT
JATSSITATATACT g b1 AT IH ATSMT & q8d AR Dl 59 X8 DI GiauTy I DR
& oy e ¥ b1 grae 21 # e WU | bl Al g (b Al d 39 Ao H Sl
Al TR IR DI IUAE BT T B, IWH G8d & SREEAl 2] By U9 IoF 7 R
IR AT HH H WOl &1 HET US| AT Sells Dl Yeh UKIG WA ARBR Dl foam o,
R A e |91 & qa1 3 TR i &3 & fg 73 IS W & ANd A UE Uheide
TR Gafie fHa1 & | Ui © & oet I S Wﬁf?ﬁﬁﬁ?ﬁl@ﬁmﬂﬁmm
fepam a1 31 Famar A & Iow @ A e 8 gal gl W) e © 6 owed am 7
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Ty A IEET 96 W 2, Y ISP Heg B B U, IEH 3R S1fYh goie BT UTaL B B

SeRd Bl

H HRA WWBR A ATS ATH J AT Bl § 6 AT TR W &1 1 Idra A

BT B, 99 UKIG D! Toblel Wipd AT T 3R HEA T ARBR + Sl IR WA HbAT A
H AT &, ISP A WIhd BN Al 84 T8l & ANl Dl YISl Td 3T FfIeTg Y& &R
icd

*SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT) : Hon. Chairman

Sir, on 4™ June 2009, Her Excellency President had addressed the Parliament and
had brought forth the vision documents of the UPA Government. I have a few
queries and suggestions regarding the promises made.

At the outset, to bring more and more women into politics, the Women’s
Reservation Bill was visualized. There was also a proposal to increase the
percentage of women employees in Central Government jobs. A national mission
was to be set up for the welfare of women. What happened to these promises?

Secondly, to bring transparency and accountability in the NREGA scheme,
observer committees were to be appointed at the district levels. Social auditing
programmes were also to be undertaken. Did the Government do anything about

1t?

*English translation of the speech originally delivered in Bengali.
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Thirdly, education, health, employment generation, infrastructure are some
of the issues which require public debate and discussions. So regular reports were
to be published for the benefit of the people of this country. What is the progress
in this direction?

Fourthly, the existing BPL list is full of mistakes and untrue facts. It was
promised that a perfect list would list would be drawn up and all mistakes would
be rectified. Whether this will be done or whether some more time is required to
prepare a fresh list?

Fifthly, there are service sectors like health, education, rural development
and people who are associated with these were to be regulated by a model code or
law. I want to know about its current status.

The Government has assured that to provide speedy justice to the common
people, judicial amendment would be brought about within 6 months. What
happened to the roadmap that was to be chalked out?

Whoever is in power, whichever party rules the country, should ensure the
right to life to its citizens. People should be provided with food. Sir, more then
80% of the population in the country do not get two square meals a day. Prices of
essential commodities are shooting through the roof. What measures are being
taken by the Government to control this menace of rising prices? These are my
queries which I have put before the Government. I thank you for giving me the

opportunity to speak and conclude.
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*SHRI P.LINGAM (TENKASI) : The refugee influx from across the palk straits is
continuing for many of years now resulting in thousands of Sri Lankan Tamil
refugees from Sri Lanka thronging India especially Tamil Nadu. These Sri
Lankan Tamils are staying in more than 115 refugee camps in Tamil Nadu and
most of them are there fore long number of years. They must be facilitated to lead
an independent civilian life as they are deprived of it for long now. Hence there is
a need for our Government to wipe out their tears and their problems. They must
be granted citizenship in India that may help them and our nation as well mutually.
I understand that the previous NDA regime had granted dual citizenship to certain
NRIs living in certain countries. In the same way, the Government of India must
come forward to address the problems of Sri Lankan Tamil refugees as they are
people of Indian origin. The must get dual citizenship. This will help solve the
problems and mitigate the sufferings of Sri Lankan Tamil refugees. So I urge upon
the Government to grant dual citizenship to Sri Lankan Tamil refugees who are in
our refugee camps for a very long time.

*SHRI SIVASAMI (TIRUPUR) : Sir, Tirupur the industrial town in Tamil Nadu
famous for its knitting industry fetches Rs.11,000 crores of rupees worth of
foreign exchange annually as export earnings.

Though there are industrialists and entrepreneurs with calibre alongwith
skilled and efficient labour force, the knitting industry of Tirupur has to face
certain set backs in the wake of keen competition with China and Pakistan.

Acute power shortage, forced closure of dyeing units due to the non-
availability of central grants for effluent treatment plants, rise in prices of spindle
yarn due to cotton exports have all affected this industry in a big way.

If Government focuses its attention, then this knitting town can augment its
export earnings to Rs.20,000 crores. This will help the country to increase its
foreign exchange reserve while creating more jobs.

*English translation of the speech originally delivered in Tamil.
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Hence I urge upon the Government to clamp a ban on cotton exports and promote
only the export of finished garments. When MNCS are pampered by the
Government with uninterrupted power supply, the same must be made available to
these export oriented knitting industrial units in Tirupur. Tamil Nadu has got
enough potential still to go in for wind energy in a big way. So Government must
come forward to extend grant under TUF scheme to the knitting industrial units to
set up wind mills for power generation. The ‘draw back’ grant must be enhanced
from the current 8%. Government must come forward to set up effluent treatment
plants on its own while extending loan waiver to dyeing units with liberal grants
and assistance for the already established effluent treatment plants.

SHRI O.S. MANIAN (MAYILADUTHURAI): Respected Chairman, Sir, In
Tamil Nadu the farmers who had implanted crops for the year 2008-09 suffered a
huge loss due to heavy cyclone, rain and floods. Under the Crop Insurance
Scheme of the Central Government, 50 per cent of the amount of loss has been
only given until now. The balance amount has not yet been given. The concerned
officials of the Tamil Nadu Government have said that the Central Government
has not released 50 per cent of the balance fund to them and hence they have not
released the balance fund to the farmers who suffered a huge loss. Is it true? If it is
true, then, I would request the Central Government to immediately release the
balance fund which has been pending from June, 2009.

SHRI P.T. THOMAS (IDUKKI): In my constituency, Idukki, Kerala, there is a
dam, which was constructed 140 years back, that is, the Mullaperiyar Dam. The
Mullaperiyar dam has been posing a potential danger due to the heavy rainfall in
recent days. For the last three days, the dam has been overflowing. Today, the
water level in Mullaperiyar dam is above 135 feet, and it is seen that there are

three major leakages that appear in 18 bank column of the dam. The situation is

very alarmingE
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The dam at present is in a very dangerous condition. More than 50 lakhs of people
of three districts of Kerala are facing a dangerous situation. With all respect, I am
wholeheartedly appealing to my learned friends from Tamil Nadu who are
representing their State in this august House to do something. Otherwise, if they
are not giving permission, I will have to say that Kerala will become a graveyard
of victims of Mullaperiyar within no time. It is a very dangerous situation. I am
requesting for immediate intervention of the Hon. Prime Minister to sort out the
Mullaperiyar issue. The purpose is to convene a high level meeting. We are not
opposing to give water to Tamil Nadu. .... (Interruptions)
MR. CHAIRMAN : No interference. Shri Thomas, please conclude.
SHRI P.T. THOMAS: We are ready to give water to Tamil Nadu. We are not
against Tamil Nadu.... (Interruptions)
MR. CHAIRMAN: You have made your point. Please take your seat.
SHRI P.T. THOMAS: People of Kerala in the districts of Idukki, Kottayam and
Ernakulam are facing a dangerous situation.... (Interruptions)
MR. CHAIRMAN: Shri Thomas, please take your seat. Thank you.

The House stands adjourned to meet tomorrow the 25" November 2009 at
11 am.
18.26 hrs.

The Lok Sabha then adjourned till Eleven of the Clock
on Wednesday, November 25, 2009 / Agrahayana 4, 1931 (Saka). E
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Friday, March 10, 2000/Phalguna 20, 1921 (Saka).
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